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Executive Summary

Citizens exercising Right to Information have substantially grown in numbers, complexion, and stature
during 2006-07, which was the first full year of implementation of RTI Act. There was an overwhelming
response by the people, as the number of information seekers increased by 7 times over the previous
year 2005-06. This demonstrates the success of RTI Act in creating conditions for free flow of information
and knowledge, as envisioned by the Parliament in passage of RTI Act. The role of CIC, as a regulator
and educator, is critical in so far, as taking tough action against those bodies that violate the provisions
of the Act and providing guidance to the Public Authorities for promotion of open government. The
annual report is an analysis of growth and impact of the activities of the Central Information Commission.
The contents of the report present the analysis of activities of the Central Information Commission as
mandated under section 25(3) of the RTI Act. The summary of findings is presented in the following
paragraphs.

i. The number of requests made to each Public Authority (Vide: Section 25(3)(a) of RTI
Act): The period under report witnessed exponential increase in the number of requests (1,71,404)
received by Public Authorities. If all ministries are taken together the number of requests
received in year 2006-07 are 7 times over previous year. This increase will rise to more than 8
times if comparison is made for top ten ministries. The number of requests received by Public
Authorities of top ten Ministries in year 2006-07 were 1,38,501 in comparison to 16,680 during
2005-06.

ii. Rejection of the Requests  (Vide: Section 25(3)(b) of RTI Act): Out of 1,14,724 requests
received by top 5 Ministries only 8.98% requests are rejected during 2006-07 in comparison to
rejection of 26.5% requests by top five Ministries under different sections in the previous year.
When all ministries are considered together, only 8.98% requests received are rejected in the
year 2006-07 in comparison to 13.9% in the previous year. The major rejections were under
Section 8 of “RTI Act 2005” followed by under section 11, 24 and 9.  On an average, authorities
under different Ministries disposed 66% of the requests received in Year 2006-07.

iii. Number of appeals/ complaints decided by the Central Information Commission (Vide:
Section 25(3)© of RTI Act): Total number of appeals or complaints received by CIC were 6839
during 2006-07 (1156 in Quarter-I, 1483 in Quarter-II, 1583 in Quarter-III, and 2617 in Quarter-IV).
The total number of Appeals received by Public Authorities during 2006-07 was 15298. Out of
these 8466 (74.93%) appeals were accepted by Public Authorities and 4888 (31.95%) were
rejected.

iv. Disciplinary action taken (Vide: Section 25(3)(d) of RTI Act): The total number of show
cause notices issued against various public information officers by Central Information
Commission for not being able to comply with the provisions of RTI Act during 2006-07 were
259. Out of these 259 cases penalties are imposed in 24 cases under section 20 (1) of the RTI
Act and also recovered in 12 cases. In addition Section 20 (2) was invoked in 8 cases. Further
compensation was awarded to 12 appellants by the Central Information Commission under
Section 19(8) of RTI Act.

v. Collection of Charges by Public Authority (Vide: Section 25(3)(e) of RTI Act): All the
Ministries/ Departments/ Apex level Offices taken together collected Rs 30, 71,167 in the year
2006-07. In the year 2005-06, the amount collected was Rs.5, 08,490. There is six times
increase in the amount collected in year 2006-07 over the previous year. Top 10 Ministries
collected a total of Rs 22,82,984 (74.33% of the total) in the year 2006-07.

vi. Disposal of the Appeals (Vide: Section 25 (3)(c) of RTI Act): All the Ministries/ Departments/
Apex level Offices, on an average, disposed 75% of the appeals received during the year 2006-
07. Out of 57 Ministries/ Departments/ Apex Level Offices, 22 Ministries have disposed 100%
appeals during the year and 65 Public Authorities have received more than 50 appeals.iv



vii. Implementation of the Act (Vide: Section 25 (3)(f) of RTI Act): Efforts taken by Public
Authorities to administer and implement the spirit and intention of RTI Act, include launching of
website to disseminate information with respect to Act and developing Public Grievance
Redressal and Monitoring System (PGRMS) by some Ministries. Suggestions were received
from Public Authorities about increasing fee for seeking information, for filing first and second
appeals, increase in time to respond for older records, and taking up more capacity building
programmes.

viii. Recommendations for Reforms etc (Vide: Section 25(3)(g) of RTI Act): Central Information
Commission has made valuable recommendations for reforms and with respect to specific
Ministries with a view to make RTI Act more effective. The recommendations include (a)
streamlining the procedure of dealing with RTI applications, (b) strengthening of the staff for
efficient disposal of RTI applications, (c) implementation of homogeneous fees structure, (d)
full conformance with spirit of RTI Act, (e) respect for dignity of citizens. In addition CIC made
some observations with similar objectives. These observations are with respect to (a) promotion
of employees of Public Authorities, (b) invasion of the privacy, (c) interpretations of rules and
Act, (d) language issues, (e) communication issues, (f) adherence to record retention policies
and process of weeding out information, (g) computerization, (h) training of the staff, and status
of governing body and strengthening of staff grievances redressal system.

This report consists of five chapters and five Annexures consisting of data compiled for the year 2006-
07. Chapter 1 is titled as “Emergence of RTI Regime in India – An Overview”. It includes information
about the RTI Act and summary statistics of Central Information Commission activities. Chapter 2 is
titled as “The Right to Information: Working of CIC” and presents complete analysis of appeals disposed
by CIC. Chapter 3 is named as “Overview of the Implementation of the RTI Act, 2005”. It presents
analysis of top ministries along with comparison with last year data. Chapter 4 consists of significant
initiatives taken up by Ministries/Departments/ Apex Level Offices/ Public authorities and their
suggestions for reforms. Last chapter 5 embodies the recommendations for reforms made by Central
Information Commission under Section 25 of the RTI Act 2005 specific to Ministries/ Departments/
Apex level Offices. The analyzed data is mainly presented in the form of tables and pie charts.

Table A: Year wise comparison of Annual Report in a Nutshell

S.N Annual Report in a Nutshell 2006-07 2005-06

  1 Number of Ministries 48 47
  2 Number of independent Departments 2 2
  3 Number of apex-level independent offices 7 7
  4 Total number of public authorities listed/registered in the

database (Including Departments and apex-level offices) 1,404 938
  5 Number of public authorities who submitted Annual Return 1,172 (83.47%) 837 (89.2%)
  6 Total number of requests received under the Act 1,71,404 24,436
  7 Total number of the rejected requests 15,388 (8.98%) 3,387 (13.9%)
  8 Total number of cases where disciplinary action is taken in

respect of administration of the Act 7 2
  9 Total number of cases where penalty is levied 24 0
10 Total number of Cases where penalty is recovered 12 0
11 Total number of cases where compensation is awarded to

Appellants. 12 0
12 Total amount of fees and additional charges collected 30,71,167 5,08,749
13 Average amount paid (fees + addl. charges) by the

citizen per request Rs. 17.91 Rs. 20.82
14 Total number of appeals received by the Commission 4533 451
15 Total number of appeals disposed of by the Commission 3103 441

(68.45%) (97.8%)
16 Total number of complaints received by the Commission 2306 252
17 Total number of complaints disposed of by the Commission 971 241

(42.1%) (95.6%)
18 Number of times provisions under various sections were

invoked while rejecting the requests v



vi

(a) Total number of times provisions under Section 8 were
invoked 10,500 2,267

(b) Total number of times provisions under Section 9 were
invoked 80 27

(c) Total number of times provisions under Section 11 were
invoked 508 103

(d) Total number of times provisions under Section 24 were
invoked 420 40

(e) Total number of times provisions under other sections,
(i.e. under sections Other than 8, 9, 11&24) were invoked 5743 1,314

vi
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Chapter 1

EMERGENCE OF RTI REGIME IN INDIA -AN OVERVIEW

1.1 Constitution of Central Information Commission

1.1.1 The Central Government by notification in the Official Gazette constituted a body to be
known as the Central Information Commission to exercise the powers conferred upon and
to perform the functions assigned to it under RTI Act.

1.1.2 The composition of Central Information Commission as per the Act consists of-

a) The Chief Information Commissioner; and

b) Such number of Central Information Commissioners, not exceeding ten, as may be
deemed necessary.

c) The present Commission comprises of the Chief Information Commissioner and
four Information Commissioners.

1.1.3 The Chief Information Commissioner and the Information Commissioners are appointed
by the President of India on the recommendations of a Committee consisting of:

a) The Prime Minister, who is the Chairperson of the Committee;

b) The Leader of the Opposition in the Lok Sabha; and

c) A Union Cabinet Minister to be nominated by the Prime Minister.

In the eventuality of the Leader of Opposition in the House of the People not been recognized
as such, the Leader of the single largest group in opposition of the Government in the
House of the People be deemed to be the Leader of Opposition.

Dr. Manmohan Singh Hon’ble PM and Sri Suresh Pachouri, Hon’ble Minister of State for Personnel
Public Grievances and Pensions at the National Convention, 2006.
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1.1.4 The general superintendence, direction and management of the affairs of the Central
Information Commission is vested in the Chief Information Commissioner who is assisted
by the Information Commissioners and may exercise all such powers and do all such acts
and things which may be exercised or done by the Central Information Commission
autonomously without being subjected to directions by any other authority under this Act.

1.1.5 The Chief Information Commissioner and the Information Commissioners are chosen from
persons of eminence in public life with wide knowledge and experience in law, science and
technology, social service, management, journalism, mass media or administration and
governance.

1.1.6 The Chief Information Commissioner or an Information Commissioner as per the Act is not
a Member of Parliament or Member of the Legislature of any State or Union Territory, as the
case may be, or hold any other office of profit or connected with any political party or carrying
on any business or pursuing any profession.

1.1.7 The Headquarters of the Central Information Commission, as per the Act, is Delhi and the
Central Information Commission may, with the prior approval of the Central Government,
establish offices at other places in India. Presently, Chief Information Commissioner is
operating from Delhi only.

1.2 Date of Notification: The present Central Information Commission was constituted by the
Central Government through a Gazette Notification dated 11th October 2005.  (Annexure A) 

1.3 Appointments of CIC/ICs

a) The Central Information Commission includes 1 Chief Information Commissioner (CIC)
and not more than 10 Information Commissioners (IC) who will be appointed by the
President of India. 

b) The Oath of Office is administered by the President of India according to the form set
out in the First Schedule of the Act. 

1.4 Eligibility criteria and the process of appointment of the Chief Information
Commissioner/ Information Commissioners:

a) The Candidates for the Chief Information Commissioner/ Information Commissioners
must be persons of eminence in public life with wide knowledge and experience in
law, science and technology, social service, management, journalism, mass media
or administration and governance.

b) The Chief Information Commissioner/ Information Commissioner shall not be a Member
of Parliament or Member of the Legislature of any State or Union Territory. He shall not
hold any other office of profit or connected with any political party or carrying on any
business or pursuing any profession.

c) A Committee comprising of Prime Minister (Chair), Leader of the Opposition in the
Lok Sabha and one Union Cabinet Minister to be nominated by the Prime Minister
recommends the names for appointments of the Chief Information Commissioner
and the Information Commissioners to the President of the Country.

1.5 Term of Office and other service conditions of the Chief Information Commissioner/
Information Commissioner:

a) The Chief Information Commissioner holds office for a term of five years from the
date on which he enters upon his office and is not eligible for reappointment. Also no
Chief Information Commissioner shall hold office as such after he has attained the
age of sixty-five years.

b) The Chief Information Commissioner or an Information Commissioner shall, before
he enters upon his office makes and subscribe before the President or some other
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person appointed by him in that behalf, an oath of affirmation according to the form
set out for the purpose in the First Schedule.

c) The Chief Information Commissioner or an Information Commissioner may, at any
time, by writing under his hand, addressed to the President, resign from his office:

Provided that the Chief Information Commissioner or an Information Commissioner
may be removed in the manner specified under section 14.

d) The Salaries and Allowances payable to and other terms and conditions of
service of –

i. The Chief Information Commissioner are the same as that of the Chief Election
Commissioner;

ii. An Information Commissioner are the same as that of an Election Commissioner:

Provided that if the Chief Information Commissioner or an Information
Commissioner, at the time of his appointment is, in receipt of a pension, other
than a disability, in respect of any previous service under the Government of
India or under the Government of a State, his salary in respect of the service as
the Chief Information Commissioner or an Information Commissioner shall be
reduced by the amount of that pension including any portion of pension which
was commuted and pension equivalent of other forms of retirement benefits
excluding pension equivalent of retirement gratuity:

Provided further that if the Chief Information Commissioner or an Information
Commissioner if, at the time of his appointment is, in receipt of retirement benefits in
respect of any previous service rendered in a Corporation established by or under
any Central Act or State Act or a Government Company owned or controlled by the
Central Government or the State Government, his salary in respect of the service as
the Chief Information Commissioner or an Information Commissioner shall be reduced
by the amount of pension equivalent to the retirement benefits:

Provided also that the salaries, allowances and other conditions of the Chief Information
Commissioner and the Information Commissioner shall not be varied to their disadvantage after
their appointment.

1.6 Removal of the Chief Information Commissioner or an Information Commissioner:

a) Subject to the provisions of sub-section (3) of the RTI Act, the Chief Information
Commissioner or any Information Commissioner shall be removed from his Office
only by the order of the President on grounds of proved misbehavior or incapacity,
after the Supreme Court, on a reference made to it by the President, has, on inquiry,
reported that the Chief Information Commissioner or any Information Commissioner,
as the case may be, ought on such ground be removed.

b) The President may suspend from office, and if deemed necessary prohibit also from
attending the Office during inquiry, the Chief Information Commissioner or an
Information Commissioner in respect of whom a reference has been made to the
Supreme Court under sub-section (1) of the section 14 of RTI Act until the President
has passed orders on receipt of the report of the Supreme Court on such reference.

c) Notwithstanding anything contained in sub-section (1) of the section 14 of RTI Act, the
President may, by order remove from office the Chief Information Commissioner or
an Information Commissioner if the Chief Information Commissioner or an Information
Commissioner, as the case may be,-

- Is adjudged insolvent; or

- Has been convicted of an offence which, in the opinion of the President, involves
moral turpitude; or
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- Engages during his term of office in any paid employment outside the duties of his
office; or

- Is, in the opinion of the President, unfit to continue in office by reason of infirmity of
mind or body; or

- Has acquired such financial or other interests as are likely to affect prejudicially
his functions as the Chief Information Commissioner or an Information
Commissioner.

d) If the Chief Information Commissioner or an Information Commissioner in any way,
concerned or interested in any contract or agreement made by or on behalf of the
Government of India or participates in any way in the profit thereof or in any benefit
or emolument arising there from otherwise than as a member and in common with
the other members of an incorporated company, he shall, for the purposes of sub-
section (1) of the section 14 of the Act, be deemed to be guilty of misbehavior.

1.7 Powers and Functions of the Information Commissions

a) Subject to the provisions of the Act, it shall be the duty of the Central Information
Commission or State Information Commission, as the case may be, to receive and
inquire into a complaint from any person,—

- Who has been unable to submit a request to a Central Public Information Officer,
either by reason that no such officer has been appointed under this Act, or because
the Central Assistant Public Information Officer, has refused to accept his or her
application for information or appeal under this Act for forwarding the same to the
Central Public Information Officer or the Senior Officer specified in sub-section
(1) of section 19 or the Central Information Commission, as the case may be;

- Who has been refused access to any information requested under this Act;

- Who has not been given a response to a request for information or Access to
information within the time limit specified under this Act;

- Who has been required to pay an amount of fee which he or she considers
unreasonable;

- Who believes that he or she has been given incomplete, misleading or false
information under this Act; and

- In respect of any other matter relating to requesting or obtaining access to records
under this Act.

b) Where the Central Information Commission, is satisfied that there are reasonable
grounds to inquire into the matter, it may initiate an inquiry in respect thereof.

c) The Central Information Commission, shall, while inquiring into any matter under this
Section, have the same powers as are vested in a civil court while trying a suit under
the Code of Civil Procedure, 1908, in respect of the following matters, namely:—

- Summoning and enforcing the attendance of persons and compel them to give
oral or written evidence on oath and to produce the documents or things;

- Requiring the discovery and inspection of documents;

- Receiving evidence on affidavit;

- Requisitioning any public record or copies thereof from any Court or Office;

- Issuing summons for examination of witnesses or documents; and

- Any other matter which may be prescribed.
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d) Notwithstanding anything inconsistent contained in any other Act of Parliament or State
Legislature, as the case may be, the Central Information Commission, during the
inquiry of any complaint under this Act, may examine any record to which this Act
applies which is under the control of any public authority, and no such record may be
withheld from it on any grounds.

Dignitaries at dais during Inaugural Session of the National Convention 2006 at Vigyan Bhawan.

1.8 Appeals

a) Any person who does not receive a decision within the time specified or is aggrieved
by a decision of the Central Public Information Officer may within thirty days from the
expiry of such period or from the receipt of such a decision prefer an appeal to such
officer who is senior in rank to the Central Public Information Officer in each public
authority: provided that such officer may admit the appeal after the expiry of the period
of thirty days if he or she is satisfied that the Appellant was prevented by sufficient
cause from filing the Appeal in time.

b) Where an Appeal is preferred against an order made by a Central Public Information
Officer, under section 11 to disclose third party information, the Appeal by the concerned
third party shall be made within thirty days from the date of the Order.

c) A Second Appeal against the decision shall lie within ninety days from the date on
which the decision should have been made or was actually received, with the Central
Information Commission: provided that the Central Information Commission, may admit
the appeal after the expiry of the period of ninety days if it is satisfied that the Appellant
was prevented by sufficient cause from filing the Appeal in time.

d) If the decision of the Central Public Information Officer, against which an Appeal is
preferred relates to information of a third party, the Central Information Commission,
shall give a reasonable opportunity of being heard to that third party.

e) In any Appeal proceedings, the onus to prove that a denial of a request was justified
shall be on the Central Public Information Officer, who denied the request.
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f) An Appeal shall be disposed of within thirty days of the receipt of the Appeal or within
such extended period not exceeding a total of forty-five days from the date of filing
thereof, for reasons to be recorded in writing.

g) The decision of the Central Information Commission, shall be binding.

h) In its decision, the Central Information Commission, has the power to—

- Require the public authority to take any such steps as may be necessary to secure
compliance with the provisions of this Act, including—

• By providing access to information, if so requested, in a particular form;

• By appointing a Central Public Information Officer;

• By publishing certain information or categories of information;

• By making necessary changes to its practices in relation to the maintenance,
management and destruction of records;

• By enhancing the provision of training on the Right to Information for its
functionaries;

• By providing it with an Annual Report in compliance.

- Require the public authority to compensate the Complainant for any loss or other
detriment suffered;

- Impose any of the penalties provided under the Act;

- Reject the application.

i) The Central Information Commission shall give notice of its decision, including any
right of appeal, to the Complainant and the public authority.

j) The Central Information Commission shall decide the appeal in accordance with
procedures as prescribed.

1.9 Penalties

a) Where the Central Information Commission, at the time of deciding any Complaint or
Appeal is of the opinion that the Central Public Information Officer, has, without any
reasonable cause, refused to receive an application for information or has not furnished
information within the time specified in section 7 of the RTI Act, or malafidely denied
the request for information or knowingly given incorrect, incomplete or misleading
information or destroyed information which was the subject of the request or obstructed
in any manner furnishing of the information, it shall impose a penalty of two hundred
and fifty rupees per day till the application is received or information is furnished, so
however, the total amount of such penalty shall not exceed twenty-five thousand rupees:

Provided that the Central Public Information Officer, is  given a reasonable
opportunity of being heard before any penalty is imposed on him:

Provided further that the burden of proving that he acted reasonably and
diligently shall be on the Central Public Information Officer.

b) Where the Central Information Commission, at the time of deciding any Complaint
or Appeal is of the opinion that the Central Public Information Officer has, without
any reasonable cause and persistently, failed to receive an application for information
or has not furnished information within the time specified under Sub-section (1) of
Section 7 of the RTI Act or malafidely denied the request for information or knowingly
given incorrect, incomplete or misleading information or destroyed information which
was the subject of the request or obstructed in any manner in furnishing the
information, it may recommend disciplinary action against the Central Public
Information Officer, under the service rules applicable to him.
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1.10 Infrastructure

The Central Information Commission has its Headquarters in New Delhi. As per the Act
other offices may be established in other parts of the country with the approval of the
Government of India. The present postal addresses of the Central Information Commission
are as under:

- Postal Address:

• Central Information Commission
2nd Floor, ‘B’ Wing
August Kranti Bhawan
Bhikaji Cama Place
New Delhi-110066, Phone: 011-26717354

• Central Information Commission
Club Building, 5th Floor, Block IV,
Old JNU Campus, New Delhi - 110 067
Phone: 26761137, 26105041 Fax: 26186536

1.11 Personnel and Organizational Structure of CIC

The total numbers of posts sanctioned for Central Information Commission as on 31.03.07
were 79. Out of 79 sanctioned posts 39 were filled and remaining 40 were vacant. In addition
CIC has hired 5 consultants and 25 outsourced staff. The hierarchy of organizational
structure of CIC which consists of the Chief Information Commission and Information
Commissioners, Secretary cum registrar, Joint Secretaries cum additional registrars, deputy
secretary cum joint registrar and other officers is presented in Annexure B:

1.12 Budget of the CIC during 2006-2007

The budget of the Central Information Commission for the year 2006-07 was Rs 5 crores
in comparison to 0.8725 crores for the year 2005-06. The budget head description along
with amount under different heads is given in Table 1.1.

Table 1.1: Budget of CIC

 SN Budget head description Budget Budget
2005-061 2006-072

(in thousand  Rs) (In thousand Rs)

1. Salaries 1456 15600
2. Wages 159 1500
3. Over Time Allowance 0 200
4. Medical Treatment 0 1000
5. Domestic Travel Expenses 100 1000
6. Foreign Travel Expenses 0 1000
7. Office Expenses 6988 10000
8. Rent, Rates & Taxes 0 17500
9. Publication 0 1000
10. Other Administrative Expenses 0 200
11. Professional Services 22 1000

Total 8725 50000
1 Reports of CIC
2 www.cic.gov.in/RTI-Disclosures/RTI-Disclosure.pdf
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1.13 The number of RTI petitions received and decided by the Commission during the
financial year 2006 –07:

The opening balance of RTI petitions for each month, closing balance of RTI petitions for
each month, and the number of RTI petitions received & disposed by the Commission for
each month during the year 2006-07 are shown in table 1.2. On an average, 55.6% of the
RTI petitions are disposed by the Commission during the year 2006-07. However, the opening
balance of RTI petitions for the next year increased more than six times in comparison to
year under report, that is 486 petitions as opening balance for the year 2006-07 has increased
to 3251 petitions as opening balance for the year 2007-08. The reason is considerably high
growth for numbers of RTI petitions received per month towards the end of the year as
evident from the statistics presented in table 1.2. The increase in RTI petitions will continue
in future as awareness of the RTI Act is increasing among the citizens. Even though the
disposal rate has increased over months but challenge before the CIC is how to improve
this rate further.

Table 1.2: RTI petitions received during 2006-2007

Month Opening Closing Percentage of
Balance  Balance Receipt Disposal Monthly Disposal/

Receipt

Apr-06 486 638 249 97 38.9%

May-06 638 847 413 204 49.3%

Jun-06 847 1087 494 254 51.4%

Jul-06 1087 1310 507 284 56.4%

Aug-06 1310 1427 491 374 76.1%

Sep-06 1427 1587 485 325 67.0%

Oct-06 1587 1650 350 287 82.0%

Nov-06 1650 1863 509 296 58.1%

Dec-06 1863 2017 724 570 78.7%

Jan-07 2017 2379 721 359 49.7%

Feb-07 2379 2683 859 555 64.6%

Mar-07 2683 3251 1037 469 45.2%

Total 6839 4074 55.6%

1.14 Public Authorities

The RTI Annual Returns Data Base (RARDB) covered the Pubic Authorities falling within
the jurisdiction of 48 Central Ministries, two independent departments (Department of Atomic
Energy and Department of Space), and seven Apex level offices- Office of the Honorable
President, Office of the Honorable Vice-President, the Prime Minister’s Office (PMO), Cabinet
Secretariat, Comptroller & Auditor General, Planning Commission, and Election
Commission. The details of Central Ministries, independent Departments, and Apex level
offices are given in Annexure C.  In the year 2006-07 Ministry of Minority Affairs is added to
the list of Central Ministries.

During the year under reports, total number of Public Authorities listed/ registered in the
data base are 1404 in comparison to 938 during the year 2005-06.
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RTI regime embedded in the Public Authorities comprises of  2759 Central First Appellate
Authorities, 25035 Central Assistant Public Information Officers (CAPIOs), 7219 Central
Public Information Officers (CPIOs) appointed by Public Authorities. The ministry wise details
are presented in Annexure D.

1.15 Information Dissemination by Central Information Commission:

The Central Information Commission launched its web site (http://www.cic.gov.in) to make
free access of information possible to the citizens of the country about its activities. The
first launched home page is shown in Fig.1. Since then the website has been made more
user friendly and comprehensive in terms of contents. Now anyone can access all information
about RTI Act, RTI-MIS, decisions of CIC, status of Appeal and Complaints, CIC Tenders,
CIC Notifications, cause list of CIC, press releases etc. Website has enabled an efficient
means of communication between CIC and Citizens. It has made CIC more efficient, user
friendly, transparent and open in functioning. It has made the task of information dissemination
much simpler. Its utility can be further enhanced by making the same information available
in National Language and also in regional languages.

Figure 1: CIC Website home page at the time of launch

1.16 Use of Video Conferencing technology for reducing cost to Citizens

Central Information Commission is helping large segment of the information seekers in
reducing cost by using video conferencing network for giving opportunity of hearing while
discharging its responsibilities. CIC conducted first hearing using video conferencing facilities
set up by National Information Center (NIC), New Delhi and NIC, Raipur.  Appellant and
respondents were at Raipur and bench comprising of CIC Sh. Wajahat Habibullah and
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Information Commissioner Prof. M.M. Ansari were at New Delhi. Since then CIC has
conducted many hearings when ever there is need and depending on the availability of
video conference infrastructure and hope to continue to do so in future. A selected list of
video conference based hearing is given in table 1.3. This effort on part of CIC will save time
and money of the citizens in seeking justice.

Table 1.3: Video Conference based hearing during 2006-07

 S.N. VC-ID Date of VC Time Places Bench

1  4648 12.05.06 11.00 AM New Delhi & Raipur CIC & IC (MA)
2 4765 09.06.06 11.30 AM Bhopal IC (MA) & IC (PB)
3 5028 06.07.06 04.00 PM New Delhi & Nagpur IC (PB)
4 4888 13.06.06 04.00 PM New Delhi & Kolkata CIC
5 4889 17.07.06 11.00 AM New Delhi & Allahabad CIC Full Bench{CIC,

IC (PB),  IC (MA), IC (OK)
6 5098 21.07.06 03.30 PM New Delhi & Chennai
7 5119 27.07.06 12.00 N Mumbai CIC
8 5062 27.07.06 04.00 PM New Delhi & Gandhinagar CIC

9 5053 27.07.06 03.00 PM New Delhi & Dehradun CIC

10 5285 18.08.06 11.00 AM New Delhi & Kolkata IC (MA)

11 5270 28.08.06 12.00 N Chamber of IC (OK) & Mumbai IC (OK)
& Pune

12 5409 30.08.06 01.00 PM Bhubaneswar IC (OK)

13 5435 07.09.06 11.00 PM New Delhi & Nagpur CIC

14 5796 20.11.06 01.00 PM New Delhi & Kolkata CIC

15 5794 20.11.06 12.30 PM New Delhi & Gandhinagar CIC

16 5877 08.12.06 11.00 AM Jaipur & Hyderabad CIC

17 5850 08.12.06 12.00 N New Delhi & Mumbai CIC

18 5851 11.12.06 11.00 AM New Delhi & Kolkata CIC

19 5878 14.12.06 04.00 PM New Delhi & Bhopal CIC

20 6117 03.01.07 04.30 PM New Delhi & Mumbai IC (OK)

21 6116 03.01.07 03.30 PM New Delhi & Port Blair IC (OK)

22 6328 09.02.07 11.00 AM Mumbai & Thane CIC

23 6331 21.02.07 04.00 PM New Delhi & Nagpur CIC

24 6605 08.03.07 04.30 PM New Delhi & Gandhinagar IC (OK)

25 6606 14.03.07 12.20 PM New Delhi & Nagpur CIC

26 6640 21.03.07 12.30 PM New Delhi & Nagpur CIC

27 6658 30.03.07 12.00  N New Delhi & Chandigarh CIC

1.17 Workshop/ Seminar/ Invited lectures attended / delivered by CIC and ICs

The Central Information Commission and Information Commissioners attended various
workshops, seminars and delivered invited talks on subjects related RTI Act 2005 and
other subjects related in various parts of the country as well as abroad.

 Sh. Wajahat Habibullah, CIC

i. Participated in programme of “Industrial Management Academy” on 22nd May,
2006 at Bangalore.

ii. Attended programme relating to RTI Act 2005 at PHD Chamber of Commerce on
7th June, 2006 at Bhopal.

iii. Attended programme “RTI Act 2005” on 24th & 25th July, 2006 at Hyderabad on
invitation by Central University Hyderabad.
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Shri Wajahat Habibullah, CIC, sharing the dais after presenting awards in recognition of
contribution of people in implementing RTI Act in Andhra Pradesh in 2006 & 2007.

iv. Attended seminar “Right to Information Act 2005” on 26th August, 2006 at
Lucknow.

v. Delivered “SD Gupte Memorial Lecture” on 29th August, 2006 at Mumbai.

vi. Invited to share his view on RTI Act on 7th November, 2006 by Indian Merchant
Chamber at Mumbai.

vii. Attended program on RTI on 11th November, 2006 at Meerut.

viii. CIC has attended similar programmes at Jodhpur on 16th December, 2006, at
Gonda (UP) on 7th January, 2007 and at Varanasi on 17th & 18th February, 2007.

ix. Attended “Conclave on Good Governance” on 19th December, 2006 at Jaipur.

x. Visited United States of America from 2nd March to 9th March, 2007 to put forth
India’s views on RTI Act at Harvard Business School and Brigham Young University,
UT.

Prof. M.M. Ansari, Information Commissioner

i. Attended a seminar as Faculty/ Speaker on “RTI Act 2005” on 17th February, 2007 at
National Institute of Personal Management, Eastern Coalfields Limited, Distt-
Burdwan, Gangtok, Sikkim.

ii. Delivered an invited talk on “Value creation through HR” on 28th February, 2007, at
Indian Oil Corporation Limited, IIPM Gurgaon.

iii. Delivered an invited talk on the event of “Awareness Programmes on RTI Act 2005”
on 2nd March, 2007 at Direct Taxes Regional Training Institute Income Tax
Department, Mumbai.

iv. Participated in “Public Awareness Programmes on RTI Act 2005” on 12th & 13th
March, 2007 at UP Rabita Committee of Aligarh.

v. Attended a seminar on “Problems and Possibilities under RTI Act 2005” on 25th
March, 2007 at Jan Kalyan Upbhokta Samiti, Muzaffarnagar, UP.
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1.18 CIC and Academic Institutions

As a result of proactive advocacy efforts mentioned above a group of 5 students -3 from
India (Jamia Millia Islamia) and one each from Afghanistan and Bangladesh visited Central
Information Commission as interns. They completed a successful stint of month duration
with the commission. Their purpose of visit was to study the RTI, its uses in conflict
resolution, functioning of the commission as it acts as an instrument of enhancing
transparency.

Chief Central Information Commissioner Sri Wajahat Habibullah at the National Defence
College.
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Figure 2: CIC’s Decisions reported by Media
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Annexure A: Notification of CIC
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 Chief Information Commissioner and 
Information Commissioner (s) 

Secretary  

Joint Secretary cum 
Additional Registrar 

Under Secretary cum 
Assistant Registrar  

Joint Secretary cum 
Additional Registrar 

Additional Secretary 
 and Registrar 

Under Secretary cum 
Assistant Registrar  

Annexure B: Organizational structure of CIC

Note: — Solid line indicate the official of the secretariat of commission.
   Dotted line indicate reporting in respect to appeal / complaints.
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Annexure C: List of Ministry/ Department/ Organization

SN Ministry/ Department/ Organization

1 Cabinet Secretariat

2 Comptroller & Auditor General

3 Department of Atomic Energy

4 Department of Space

5 Election Commission of India

6 Ministry of Agriculture

7 Ministry of Agro & Rural Industries

8 Ministry of Chemicals & Fertilizers

9 Ministry of Civil Aviation

10 Ministry of Coal

11 Ministry of Commerce & Industry

12 Ministry of Communications &Information Technology

13 Ministry of Company Affairs /Corporate Affairs

14 Ministry of Consumer Affairs, Food, & Public Dist.

15 Ministry of Defence

16 Ministry of Development of North Eastern Region

17 Ministry of Environment & Forests

18 Ministry of External Affairs

19 Ministry of Finance

20 Ministry of Food Processing Industries

21 Ministry of Health & Family Welfare

22 Ministry of Heavy Industry & Public Enterprises

23 Ministry of Home Affairs

24 Ministry of Human Resource Development

25 Ministry of Information & Broadcasting

26 Ministry of Labour & Employment

27 Ministry of Law & Justice

28 Ministry of Mines

29 Ministry of New & Renewable Energy

30 Ministry of Ocean Development/Earth Science

31 Ministry of Overseas Indian Affairs

32 Ministry of Panchayati Raj

33 Ministry of Parliamentary Affairs

34 Ministry of Personnel, Public Grievances & Pensions

35 Ministry of Petroleum & Natural Gas

36 Ministry of Power

37 Ministry of Railways
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38 Ministry of Rural Development

39 Ministry of Science & Technology

40 Ministry of Shipping, Road Transport & Highways

41 Ministry of Small Scale Industries

42 Ministry of Social Justice & Empowerment

43 Ministry of Statistics & Programme Implementation

44 Ministry of Steel

45 Ministry of Textiles

46 Ministry of Tourism & Culture

47 Ministry of Tribal Affairs

48 Ministry of Urban Development

49 Ministry of Urban Employment & Poverty Alleviation

50 Ministry of Water Resources

51 Ministry of Women & Child Development

52 Ministry of Youth Affairs & Sports

53 Planning Commission

54 President Secretariat

55 Prime Minister Office

56 Vice President Secretariat

57 Ministry of Minority Affairs

SN Ministry/ Department/ Organization
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Annexure D: List of number CAPIOs/ CPIOs/ AAs during 2006-07

SN Ministry/ Department/ Organization Number of Number of Number
CPIOs  of CAPIOs of AAs

1. Cabinet Secretariat 1 0 1
2. Comptroller & Auditor General 1 0 1
3. Department of Atomic Energy 33 84 32
4. Department of Space 1 13 1
5. Election Commission of India 1 1 1
6. Ministry of Agriculture 211 113 192
7. Ministry of Agro & Rural Industries 72 0 4
8. Ministry of Chemicals & Fertilizers 33 34 21
9. Ministry of Civil Aviation 61 226 18
10. Ministry of Coal 52 60 29
11. Ministry of Commerce & Industry 284 259 44
12. Ministry of Communications &Information Tech. 1131 2656 161
13. Ministry of Corporate Affairs 0 0 0
14. Ministry of Consumer Affairs, Food, & Public Dist. 243 293 108
15. Ministry of Defence 396 660 237
16. Ministry of Development of North Eastern Region 4 1 4
17. Ministry of Environment & Forests 65 51 47
18. Ministry of External Affairs 37 18 5
19. Ministry of Finance 1627 18196 488
20. Ministry of Food Processing Industries 0 0 0
21. Ministry of Health & Family Welfare 63 10 32
22. Ministry of Heavy Industry & Public Enterprises 6 2 6
23. Ministry of Home Affairs 918 1020 446
24. Ministry of Human Resource Development 39 16 12
25. Ministry of Information & Broadcasting 375 79 31
26. Ministry of Labour & Employment 45 7 38
27. Ministry of Law & Justice 7 9 5
28. Ministry of Mines 9 28 3
29. Ministry of New & Renewable Energy 5 18 4
30. Ministry of Earth Sciences 6 3 2
31. Ministry of Overseas Indian Affairs 2 0 2
32. Ministry of Panchayati Raj 1 0 1
33. Ministry of Parliamentary Affairs 3 0 0
34. Ministry of Personnel, Public Grievances & Pensions 185 18 127
35. Ministry of Petroleum & Natural Gas 181 85 45
36. Ministry of Power 30 1 29
37. Ministry of Railways 199 237 150
38. Ministry of Rural Development 35 6 8
39. Ministry of Science & Technology 132 196 72
40. Ministry of Shipping, Road Transport & Highways 129 99 40
41. Ministry of Small Scale Industries 61 53 88
42. Ministry of Social Justice & Empowerment 50 32 20
43. Ministry of Statistics & Programme Implementation 7 25 1
44. Ministry of Steel 59 103 40
45. Ministry of Textiles 80 95 38
46. Ministry of Tourism & Culture 32 33 7
47. Ministry of Tribal Affairs 26 0 4
48. Ministry of Urban Development 146 56 65
49. Ministry of Housing & Urban Poverty Alleviation 11 29 8
50. Ministry of Water Resources 76 71 18
51. Ministry of Women & Child Development 35 34 13
52. Ministry of Youth Affairs & Sports 3 0 0
53. Vice President Secretariat 0 0 0
54. Prime Minister Office 1 1 1
55. President Secretariat 1 1 1
56. Planning Commission 1 1 1
57. Ministry of Minority Affairs 7 2 7

Total 7219 25035 2759
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Chapter 2

THE RIGHT TO INFORMATION: WORKING OF CIC

“… Democracy requires an informed citizenry and transparency of information which are
vital to its functioning and also to contain corruption and to hold Governments and their
instrumentalities accountable to the governed.”

(Preamble, RTI Act, 2005)

2.1 Introduction: Salient Features of the Act

The Right to Information (RTI) Act, 2005, which received Presidential assent on 15th June
2005 and came into force on 12th October 2005, marked a new and higher level of evolution
of India’s parliamentary democracy. The enactment of the legislation was the result of the
confluence of a variety of factors, both international and domestic, which has paved the
way for evolution of approaches for citizen centric development.

An Act to provide for setting out the practical regime of right to information for Citizens to
secure access to information under the control of public authorities, in order to promote
transparency and thereby accountability in the working of every public authority, the
constitution of a Central Information Commission and other Information Commissions and
for matters connected therewith or incidental thereto.

WHERE AS the Constitution of India has established democratic Republic;

AND WHERE AS democracy requires an informed citizenry and transparency of information
which are vital to its functioning and also to contain corruption and to hold Governments
and their instrumentalities accountable to the governed;

and whereas revelation of information in actual practice is likely to conflict with other public
interests including efficient operations of the Governments, optimum use of limited fiscal
resources and the preservation of confidentiality of sensitive information;

and whereas it is necessary to harmonize these conflicting interests while preserving the
paramount of the democratic ideal;

Now, therefore, it is expedient to provide for furnishing certain information to citizens who
desire to have it.

Be it enacted by Parliament in the fifty sixth year of the Republic of India as follows-

a) This Act may be called the Right to Information Act, 2005.

b) It extends to the whole of India except the State of Jammu and Kashmir.

c) The provisions of sub-section (1) of section 4, sub-sections (1) and (2) of section 5,
sections 12, 13, 15,16, 24, 27 and 28 shall come into force at once, and the remaining
provisions of this Act shall come into force on the one hundred and twentieth day of its
enactment.

2.2. Definitions.

In this Act, unless the context otherwise requires

a) “Appropriate Government” means in relation to a public authority which is established,
constituted, owned, controlled or substantially financed by funds provided directly or
indirectly—

- By the Central Government or the Union territory administration, the Central
Government;

b) “Central Information Commission” means the Central Information Commission
constituted under sub-section (1) of section 12.
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c) “Central Public Information Officer” means the Central Public Information Officer
designated under Sub-section (1) of the RTI Act and includes a Central Assistant Public
Information Officer designated as such under Sub-section (2) of Section 5.

d) “CHIEF Information Commissioner” and “Information Commissioner” mean the Chief
Information Commissioner and Information Commissioner appointed

e) “Competent authority” means—

- The Speaker in the case of the House of the People or the Legislative Assembly
of a State or a Union territory having such Assembly and the Chairman in the
case of the Council of States or Legislative Council of a State;

- The Chief Justice of India in the case of the Supreme Court;

- The Chief Justice of the High Court in the case of a High Court;

- The President or the Governor, as the case may be, in the case of other authorities
established or constituted by or under the Constitution;

- The administrator appointed under article 239 of the Constitution;

f) “Information” means any material in any form, including records, documents, memos,
e-mails, opinions, advices, press releases, circulars, orders, logbooks, contracts,
reports, papers, samples, models, data material held in any electronic form and
information relating to any private body which can be accessed by a public authority
under any other law for the time being in force;

g) “Prescribed” means prescribed by rules made under this Act by the appropriate
Government or the competent authority, as the case may be;

h) “Public authority” means any authority or body or institution of self- government
established or constituted:—

- By or under the Constitution;

- By any other law made by Parliament;

- By notification issued or order made by the appropriate Government,

and includes any:

- Body owned, controlled or substantially financed;

- Non-Government organization substantially financed, directly or indirectly by funds
provided by the appropriate Government;

i) “Record” includes:

- Any document, manuscript and file;

- Any microfilm, microfiche and facsimile copy of a document;

- Any reproduction of image or images embodied in such   microfilm (whether
enlarged or not); and

- Any other material produced by a computer or any other device;

j) “Right to information” means the right to information accessible under this Act which is
held by or under the control of any public authority and includes the right to—

- Inspection of work, documents, records;

- Taking notes extracts or certified copies of documents or records;

- Taking certified samples of material;
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- Obtaining information in the form of diskettes, floppies, tapes, video cassettes or
in any other electronic mode or through printouts where such information is stored
in a computer or in any other device;

k) “Third party” means a person other than the citizen making a request for information
and includes a public authority.

2.3. Right to Information and Obligations of Public Authorities

2.3.1 Subject to the provisions of this Act, all citizens shall have the right to information.

a) Every public authority shall—

- Maintain all its records duly catalogued and indexed in a manner and the form
which facilitates the right to information under this Act and ensure that all records
that are appropriate to be computerized are, within a reasonable time and subject
to availability of resources, computerized and connected through a network all
over the country on different systems so that access to such records is facilitated;

b) Publish within one hundred and twenty days from the enactment of this Act-

- The particulars of its organization, functions and duties;

- The powers and duties of its officers and employees;

- The procedure followed in the decision making process, including channels of
supervision and accountability;

- The norms set by it for the discharge of its functions;

- The rules, regulations, instructions, manuals and records, held by it or under its
control or used by its employees for discharging its functions;

- A statement of the categories of documents that are held by it or under its control;

- The particulars of any arrangement that exists for consultation with, or
representation by, the members of the public in relation to the formulation of its
policy or implementation thereof;

- A statement of the boards, councils, committees and other bodies consisting of
two or more persons constituted as its part or for the purpose of its advice, and
as to whether meetings of those boards, councils, committees and other bodies
are open to the public, or the minutes of such meetings are accessible for public;

- A directory of its officers and employees;

- The monthly remuneration received by each of its officers and employees,
including the system of compensation as provided in its regulations; The budget
allocated to each of its agency, indicating the particulars of all plans, proposed
expenditures and reports on disbursements made;

- The manner of execution of subsidy programmes, including the amounts allocated
and the details of beneficiaries of such programmes;

- Particulars of recipients of concessions, permits or authorizations granted by it;

- Details in respect of the information, available to or held by it, reduced in an
electronic form;

- The particulars of facilities available to citizens for obtaining information, including
the working hours of a library or reading room, if maintained for public use;
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- The names, designations and other particulars of the Public Information Officers;

- Such other information as may be prescribed; and thereafter update these
publications every year;

c) Publish all relevant facts while formulating important policies or announcing the
decisions which affect public;

d) Provide reasons for its administrative or quasi-judicial decisions to affected persons.

2.3.2 It shall be a constant endeavor of every public authority to take steps in accordance with
the requirements of clause to provide as much information suo motu to the public at regular
intervals through various means of communications, including internet, so that the public
have minimum resort to the use of this Act to obtain information.

2.3.3 All materials shall be disseminated taking into consideration the cost effectiveness, local
language and the most effective method of communication in that local area and the
information should be easily accessible, to the extent possible in electronic format with the
Central Public Information Officer or Other Public Information Officer, as the case may be,
available free or at such cost of the medium or the print cost price as may be prescribed.

Explanation.—for the purposes of “disseminated” means making known or communicated
the information to the public through notice boards, newspapers, public announcements,
media broadcasts, the internet or any other means, including inspection of offices of any
public authority.

2.4. Designation of Public Information Officers

a) Every public authority shall, within one hundred days of the enactment of this Act,
designate as many officers as the Central Public Information Officers or Other Public
Information Officers, as the case may be, in all administrative units or offices under it
as may be necessary to provide information to persons requesting for the information
under this Act.

b) Without prejudice to the provisions every public authority shall designate an officer,
within one hundred days of the enactment of this Act, at each sub-divisional level or
other sub-district level as a Central Assistant Public Information Officer or a Other
Assistant Public Information Officer, as the case may be, to receive the applications
for information or appeals under this Act for forwarding the same forthwith to the Central
Public Information Officer or the Other Public Information Officer or senior officer
specified or the Central Information Commission or the Other Information Commission,
as the case may be:

- Provided that where an application for information or appeal is given to a Central
Assistant Public Information Officer or a Other Assistant Public Information Officer,
as the case may be, a period of five days shall be added in computing the period
for response specified under sub-section (1) of Section 7 of the RTI Act.

c) Every Central Public Information Officer or Other Public Information Officer, as the
case may be, shall deal with requests from persons seeking information and render
reasonable assistance to the persons seeking such information.

d) The Central Public Information Officer or Other Public Information Officer, as the case
may be, may seek the assistance of any other officer as he or she considers it
necessary for the proper discharge of his or her duties.

e) Any officer, whose assistance has been sought shall render all assistance to the
Central Public Information Officer or Other Public Information Officer, as the case
may be, seeking his or her assistance and for the purposes of any contravention of
the provisions of this Act, such other officer shall be treated as a Central Public
Information Officer or Other Public Information Officer, as the case may be.
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2.5 Request for obtaining information

a) A person, who desires to obtain any information under this Act, shall make a request in
writing or through electronic means in English or Hindi or in the official language of the
area in which the application is being made, accompanying such fee as may be
prescribed, to:

-  the Central Public Information Officer or Other Public Information Officer, as the
case may be, of the concerned public authority;

- the Central Assistant Public Information Officer or Other Assistant Public
Information Officer, as the case may be, specifying the particulars of the
information sought by him or her: Provided that where such request cannot be
made in writing, the Central Public Information Officer or Other Public Information
Officer, as the case may be, shall render all reasonable assistance to the person
making the request orally to reduce the same in writing.

b) An applicant making request for information shall not be required to give any reason for
requesting the information or any other personal details except those that may be
necessary for contacting him.

c) Where an application is made to a public authority requesting for information.

- Which is held by another public authority; or

- The subject matter of which is more closely connected with the functions of another
public authority, the public authority, to which such application is made, shall transfer
the application or such part of it as may be appropriate to that other public authority
and inform the applicant immediately about such transfer: Provided that the transfer
of an application pursuant to this sub-section shall be made as soon as practicable
but in no case later than five days from the date of receipt of the application.

2.6 Disposal of Request

a) Public Information Officer as the case may be, on receipt of a request shall, as
expeditiously as possible, and in any case within thirty days of the receipt of the request,
either provide the information on payment of such fee as may be prescribed or reject
the request for any of the reasons specified provided that where the information sought
for concerns the life or liberty of a person, the same shall be provided within forty-eight
hours of the receipt of the request.

b) If the Central Public Information Officer as the case may be, fails to give decision on
the request for information within the period specified the Central Public Information
Officer as the case may be, shall be deemed to have refused the request.

c) Where a decision is taken to provide the information on payment of any further fee
representing the cost of providing the information, the Central Public Information Officer
as the case may be, shall send an intimation to the person making the request, giving:

- The details of further fees representing the cost of providing the information as
determined by him, together with the calculations made to arrive at the amount in
accordance with fee prescribed requesting him to deposit that fees, and the period
intervening between the dispatch of the said intimation and payment of fees shall
be excluded for the purpose of calculating the period of thirty days referred to in
that sub-section;

- Information concerning his or her right with respect to review the decision as to
the amount of fees charged or the form of access provided, including the particulars
of the appellate authority, time limit, process and any other forms.

d) Where access to the record or a part thereof is required to be provided under this Act
and the person to whom access is to be provided is sensorial disabled, the Central
Public Information Officer or Other Public Information Officer, as the case may be,
shall provide assistance to enable access to the information, including providing such
assistance as may be appropriate for the inspection.
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e) Where access to information is to be provided in the printed or in any electronic format,
the applicant shall, subject to the provisions of pay such fee as may be prescribed.

f) Notwithstanding anything contained in the person making request for the information
shall be provided the information free of charge where a public authority fails to comply
with the time limits specified.

g) Before taking any decision the Central Public Information Officer or Other Public
Information Officer, as the case may be, shall take into consideration the representation
made by a third party.

h) Where a request has been rejected the Central Public Information Officer or Other
Public Information Officer, as the case may be, shall communicate to the person making
the request:

- The reasons for such rejection;

- The period within which an appeal against such rejection may be preferred; and

- The particulars of the appellate authority.

i) Information shall ordinarily be provided in the form in which it is sought unless it would
disproportionately divert the resources of the public authority or would be detrimental
to the safety or preservation of the record in question.

2.7 Exemption from disclosure of information

a) Notwithstanding anything contained in this Act, there shall be no obligation to give any
citizen:

- Information, disclosure of which would prejudicially affect the sovereignty and
integrity of India, the security, strategic, scientific or economic interests of the
State, relation with foreign State or lead to incitement of an offence;

- Information which has been expressly forbidden to be published by any court of
law or tribunal or the disclosure of which may constitute contempt of court;

- Information, the disclosure of which would cause a breach of privilege of Parliament
or the State Legislature;

-  Information including commercial confidence, trade secrets or intellectual
property, the disclosure of which would harm the competitive position of a third
party, unless the competent authority is satisfied that larger public interest warrants
the disclosure of such information;

-  Information available to a person in his fiduciary relationship, unless the competent
authority is satisfied that the larger public interest warrants the disclosure of such
information;

- Information received in confidence from foreign Government;

-  Information, the disclosure of which would endanger the life or physical safety of
any person or identify the source of information or assistance given in confidence
for law enforcement or security purposes;

- Information which would impede the process of investigation or apprehension or
prosecution of offenders;

- Cabinet papers including records of deliberations of the Council of Ministers,
Secretaries and other officers: Provided that the decisions of Council of Ministers,
the reasons thereof, and the material on the basis of which the decisions were
taken shall be made public after the decision has been taken, and the matter is
complete, or over: Provided further that those matters which come under the
exemptions specified in this section shall not be disclosed;
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- Information which relates to personal information the disclosure of which has no
relationship to any public activity or interest, or which would cause unwarranted
invasion of the privacy of the individual unless the Central Public Information Officer
or the Other Public Information Officer or the appellate authority, as the case may
be, is satisfied that the larger public interest justifies the disclosure of such
information: Provided that the information which cannot be denied to the Parliament
or a Other Legislature shall not be denied to any person.

b) Notwithstanding anything in the Official Secrets Act, 1923 not any of the exemptions
permissible in a public authority may allow access to information, if public interest in
disclosure outweighs the harm to the protected interests.

c) Subject to the provisions of clauses (a), (c) and (i) of sub-section (1), any information
relating to any occurrence, event or matter which has taken place, occurred or happened
twenty years before the date on which any request is made shall be provided to any
person making a request under that section: Provided that where any question arises
as to the date from which the said period of twenty years has to be computed, the
decision of the Central Government shall be final, subject to the usual appeals provided
for in this Act.

2.8 Grounds for rejection to access in certain cases

a) Without prejudice to the provisions a Central Public Information Officer as the case
may be, may reject a request for information where such a request for providing access
would involve an infringement of copyright subsisting in a person other than the State.

2.9 Severability

a) Where a request for access to information is rejected on the ground that it is in relation
to information which is exempt from disclosure, then, notwithstanding anything contained
in this Act, access may be provided to that part of the record which does not contain
any information which is exempt from disclosure under this Act and which can
reasonably be severed from any part that contains exempt information.

b) Where access is granted to a part of the record the Central Public Information Officer
or Other Public Information Officer, as the case may be, shall give a notice to the
applicant, informing—

- That only part of the record requested, after severance of the record containing
information which is exempt from disclosure, is being provided;

- The reasons for the decision, including any findings on any material question of
fact, referring to the material on which those findings were based;

- The name and designation of the person giving the decision;

- The details of the fees calculated by him or her and the amount of fee which the
applicant is required to deposit; and

- His or her rights with respect to review of the decision regarding non-disclosure
of part of the information, the amount of fee charged or the form of access provided,
including the particulars of the senior officer specified or the Central Information
Commission or the Other Information Commission, as the case may be, time
limit, process and any other form of access.

2.10 Third party information

a) Where a Central Public Information Officer or a Other Public Information Officer, as
the case may be, intends to disclose any information or record, or part thereof on a
request made under this Act, which relates to or has been supplied by a third party and
has been treated as confidential by that third party, the Central Public Information Officer
or Other Public Information Officer, as the case may be, shall, within five days from the
receipt of the request, give a written notice to such third party of the request and of the



26

fact that the Central Public Information Officer or Other Public Information Officer, as
the case may be, intends to disclose the information or record, or part thereof, and
invite the third party to make a submission in writing or orally, regarding whether the
information should be disclosed, and such submission of the third party shall be kept
in view while taking a decision about disclosure of information:

Provided that except in the case of trade or commercial secrets protected by law,
disclosure may be allowed if the public interest in disclosure outweighs in importance
any possible harm or injury to the interests of such third party.

b) Where a notice is served by the Central Public Information Officer or Other Public
Information Officer, as the case may be, to a third party in respect of any information or
record or part thereof, the third party shall, within ten days from the date of receipt of
such notice, be given the opportunity to make representation against the proposed
disclosure.

c) Notwithstanding anything contained the Central Public Information Officer or Other
Public Information Officer, as the case may be, shall, within forty days after receipt of
the request under section 6, if the third party has been given an opportunity to make
representation make a decision as to whether or not to disclose the information or
record or part thereof and give in writing the notice of his decision to the third party.

d) A notice shall include a statement that the third party to whom the notice is given is
entitled to prefer an appeal against the decision.

2.11 The RTI Act 2005 – Processes

a) Application to be submitted in writing or electronically, with prescribed fee, to Public
Information Officer (PIO).

b)  Envisages PIO in each department/agency to receive requests and provide information.
Assistant PIO at sub-district levels to receive applications/appeals/ complaints. Forward
to appropriate PIO. These will be existing officers.

c) Information to be provided within 30 days. 48 hours where life or liberty is involved. 35
days where request is given to Asst. PIO, 40 days where third party is involved and 45
days for human rights violation and corruption related information from listed security/
intelligence agencies.

d) Time taken for calculation and intimation of fees excluded from the time frame.

e)  No action on application for 30 days is a deemed refusal.

f)  No fee for delayed response

Participants at Vigyan Bhawan during National Convention, 2006.
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2.12 Appeals received by Public Authorities during 2006-07

Total number of Appeals received by various Public Authorities against the reply of their
Public Information Officers during 2006-07 were 15,298.  Out of these, 8,466 appeals
were accepted and rest were rejected during the reporting period, 2006-07. The details
are given in Table 3.9.

2.13 Quarter-wise number of appeals and Complaints registered with the Central
Information Commission during 2006-07

A total of 6839 appeals and complaints were registered with the Central Information
Commission during 2006-07. The quarter wise statistics are given below

a) Quarter I: 1156

b) Quarter II: 1483

c) Quarter III: 1583

d) Quarter IV: 2617

2.14 Classification of Appeals and Complaints registered with the Central Information
Commission

The detailed classification in respect of the appeal/complaints filed against the Public
authorities and the Ministries are given as under:

- Quarter I: Out of 1156 appeals/complaints, 1138 appeal/complaints were filed against
various Public Authorities and 18 were against various Ministries.

- Quarter II: Out of 1483 appeals/complaints, 1422 appeal/complaints were filed against
various Public Authorities and 61 were against various Ministries.

- Quarter III: Out of 1583 appeals/complaints, 1547 appeal/complaints were filed against
various Public Authorities and 36 were against various Ministries.

- Quarter IV: Out of 2617 appeals/complaints, 2542 appeal/complaints were filed against
various Public Authorities and 75 were against various Ministries.

2.15 Decisions of the Central Information Commission on Complaints and Appeals

Analysis was carried out for appeals and complaints separately. The total number of appeals
received by the Central Information Commission during 2006-07 are 4533. Out of which
3103 (68.45%) appeals are disposed during the year. The total numbers of complaints
received during this period are 2306. Out of which 971 (42.1%) are disposed.

2.16 Show cause during 2006-07

During the year 2006-07, the total number of show-causes served were 259. Out of these,
maximum were in the fourth quarter of the year that is from 1st January 2007 to 31st March
2007. The details are given in table 2.1 and figure 3.

Table 2.1: Show cause against Appeals / Complaints during 2006-07

Show cause Quarter I Quarter II Quarter III Quarter IV Total

No. of cases 20 42 7 190 259
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Fig 3: Show cause against Appeals / Complaints during 2006-07.

2.17 Profile of Appellants

During the period of 1st April 2006 to 31st March 2007, the total number of appellants was
2306. Majority of appellants were males (2062) followed by females (228) and group (16).
The quarterly details of three category of appellants (male, female and in groups) are
shown in table 2.2 and figure 4.

Table 2.2: Quarter wise profile of appellants during 2006-2007

SN Quarter Male Female Group

1. Quarter I 185 17 1

2. Quarter II 459 53 5

3. Quarter III 568 61 6

4. Quarter IV 850 97 4

Total 2062 228 16

Figure 4: Overall profile of appellants during 2006-2007.
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2.18 Penalties imposed by Central Information Commission

The total number of cases where penalty was imposed by the Central Information
Commission under Section 20(1) were 24. The total amount paid by defaulter was Rs 3,
83,250/-. The detail statistics are given in Annexure E. The number of cases in which
Section 20(2) was invoked were 8. Briefly, reasons for recommending disciplinary action
against the officials are presented in Annexure F.

2.19 Compensation awarded to appellants by Central Information Commission under
Section 19(8) (b)

The compensation was awarded in 12 cases under Section 19(8) (b) of RTI Act. The
amount of compensation granted was Rs 26,490/- + Salary with interest in one case. In
the previous year this section of the RTI Act was not invoked in any case. The detailed
statistics is given in annexure G.
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Annexure E: Penalties imposed by the CIC u/s 20 (1) of RTI Act during 2006-07

SN File No. Name of the Officers Amount Status

1. CIC/OK/A/2006/00077 1. Shri Tikam Singh, S.O., Ministry
of Social Justice & Empowerment. Rs.12,500/- Deposited
2. Smt. K D Bhansor, Deputy Director-
National Commission for Scheduled
Castes Rs.12,500/- Deposited

2. CIC/WB/A/2006/00218 & 219 Shri A K Singh, ADM, Presently (DDHE),
Govt. of NCT of Delhi Rs.2,750/- Deposited

3. CIC/OK/A/2006/00163 Shri N. Sundaram Registrar, Banaras Rs.25,000/- Writ petition
Hindu University preferred

4. CIC/OK/C/2006/00042 Prof. Akhtar Majeed, Registrar, Jamia Rs.13,750/- Writ petition
Hamdard, New Delhi p r e f e r r e d

(Deposited as
per High Court
Order)

5. CIC/AT/A/2006/000305 1. Shri B.S. Dhupia, AD (Admn.), Set aside as
National Crime Records Bureau. Rs.1,000/- new facts
2. Shri V S Yadav, DD (A&R), National  were brought
Crime Records Bureau Rs.2,000/- before the CIC

6. CIC/WB/A/2006/00233 & 234 Shri Dharam Vir Singh, Deputy Director Rs.3,500/- Set aside as
of Education, Govt of NCT of Delhi new facts were

brought before
the CIC

7. CIC/WB/A/2006/00260 Shri Vivek Mittal, Administrative Rs.5,250/- Writ petition
Officer (IT), Municipal Corporation of preferred
Delhi, Delhi

8. CIC/WB/A/2006/00307 & 00308 Shri O P Mishra, OSD (Lands), Delhi Rs.1,750/- Deposited
Development Authority, Delhi

9. CIC/WB/A/2006/00428 Shri O.P. Mishra, OSD (Lands), Delhi Rs.25,000/- Deposited
Development Authority, Delhi

10. CIC/WB/A/2006/00451 1. Shri Mandir & 2. Shri D.S. Dhanda, Rs.25,000/- Deposited
Executive Engineer, Municipal
Corporation of Delhi.

11. CIC/WB/C/2006/00149 Shri G. S Matharoo, Public Information Rs.3,500/- Deposited
Officer, Municipal Corporation of Delhi

12. CIC/WB/A/2006/00386, Dr. Madhu Jain, DHA, Municipal Rs.13,000/- Writ  Petition
388 & 389 Corporation of Delhi

13. CIC/WB/C/2006/00234 Shri Ravi Dass, E-in-Chief, Municipal Rs.250/- Deposited
Corporation of Delhi

14. CIC/OK/C/2006/00147 Smt. Gloria Kumar, PIO & RPO, Rs.16,000/- Writ Petition
Regional Passport Office, New Delhi
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15. CIC/WB/A/2006/00377 Shri Devinder Singh, SE, Municipal Rs.25,000/-  Deposited
Corporation of Delhi

16. CIC/WB/C/2006/00069 Shri P. Padmanabhan, Director (TC), Rs.15,500/- Deposited
 MoWR,

17. CIC/OK/A/2006/00122, PIO,Western Railways, Kolkata Rs.46,750/- 15000/- deposited
123, 180, 262, 263 in two installments

18. CIC/OK/A/2006/00280 Shri Ravi Kumar, Public Rs.12,750/- Deposited
Information Officer & Sr. DCM, South
Central Railways, Secunderabad.

19. CIC/WB/A/2006/00471 Shri Amar Das, Assistant Registrar Rs.2,250/- Writ Petition
& 00475 & PIO, Registrar Co-operative

Societies

20. CIC/OK/C/2006/00109 Shri Shailesh Kumar Yadav, Public Rs.25,000/- in  Writ Petition
 Information Officer & Passport 2 installments
Officer, Passport Office Ghaziabad.

21.  CIC/WB/C/2006/270 Shri Ashok Kumar Sharma, LDC, Rs.7,750/- Deposited
Vigilance Department, Municipal
Corporation of Delhi

22. CIC/WB/C/2007/00016 Smt. Satya Thakur, Under Rs.25,000/- Set aside as new
Secretary (Home) cum CPIO, facts were brought
Chandigarh Administration, before the
Chandigarh Commission

23. CIC/WB/A/2006/00302 Shri S.C. Kohli, the then Rs.10,500/- Matter referred to
Dy. Commissioner, Shahdara South the controller of
Zone, Municipal Corporation of Delhi accounts for

recovery
Shri J P Agarwal, the then Deputy Rs. 25,000/- Recovered
Commissioner, Shahdara South
Zone, Municipal Corporation of Delhi

24. CIC/MA/A/2006/00781 Department of Personnel & Training, Rs.25,000/- Matter referred to
New Delhi the chief controller

of accounts for
recovery.

SN File No. Name of the Officers Amount Status
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Annexure F: Recommendation of disciplinary action by the CIC u/s 20 (2) of RTI  Act
during 2006-07

There are eight cases wherein disciplinary actions are recommended by CIC under Section
20(2) of the RTI Act for not providing information within the specified time or knowingly
given incorrect, incomplete or misleading information. These cases are briefed in the
following.

SN. File No. Ministry/Department/Organization

1. CIC/WB/A/2006/410 & 411 Department of Education, GNCTD

2. CIC/WB/A/2006/00527 Delhi Development Authority

3. CIC/WB/A/2006/00681 Director General, CPWD

4. CIC/WB/A/2006/00617 Department of Education, GNCTD

5. CIC/WB/A/2006/00497 to 508 Municipal Corporation of Delhi

6. CIC/WB/A/2006/00040 Council for Scientific & Industrial Research

7. CIC/WB/C/2006/00076 Delhi Development Authority

8. CIC/WB/A/2006/00395 & 396 Department of Urban Development

(1) CIC/WB/A/2006/00410 & 00411 (Department of Education, GNCTD)

In both these cases the information sought by appellants has, in fact, been provided.
However, while the response from the Directorate of Education was within the specified
time, the response from the Education Department of MCD was due on 30-4-2006 but
provided on 2-5-2006.

There can be little justification for this delay because as held by us the reply is perfunctory
and need not have taken time to collect. CIC agree with appellants that they have been put
to undue harassment. While, therefore, a penalty of only Rs.250/- a day for 3 days will be
leviable, MCD was also liable to pay compensation u/s 19 (8) (b), in case appellants make
a claim for the same.

Besides this CIC also constrained to point out that although the department has stated its
position clearly in the matter and therefore, cannot be held to be in violation of the law,
NCTE was advised to adhere to judicial decisions in this regard. Reference is invited to the
order of Justice Gyan Sudha Misra  in Surendra Kumar Gupta vs. State of Raj & Ors. In
CWP No.326 of 2000, decided on 22nd November, 2002. We find also that even Chief Law
Officer, MCD has opined on the subject that diploma passed from J&K State should have
been considered by the department. In view of this and in the larger national interest NCTE
is advised to reconsider its stand on this issue.

(2) CIC/WB/A/2006/00527 (Delhi Development Authority)

The appellant had asked “what the policy of DDA was from 1989 to the present in regard to
the allotment of Nursery School sites and whether this policy still stands”.  CIC decided
that the Information asked for is simple and could be supplied without any delay. The Public
Authority is directed to supply the information sought within ten days of the date of issue of
this letter.

There has been failure in the process of supply of information at several levels: at the level
of CPIO for not having followed through, after initially supplying the information; at the level
of Appellate Authority who did not hear the appeal. The failure is, therefore, of the public
authority as a whole.

The Vice Chairman, Delhi Development Authority is, therefore, directed to enquire into this
matter and initiate disciplinary action u/s 20 (2) against those responsible for this lapse in
responding to a simple request for information ‘, and indicate to CIC the action proposed to
be taken against those found at fault within 20 working days of the date of issue of this
order.
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(3) CIC/WB/A/2006/00681 (Director General, CPWD)

The complaint was made on 29.8.06 to DG (W), CPWD. Obviously he had not received
the response from the Department by that time.  Because the delay in supply of information
in response to application of 18.5.06 now stands fully explained, no penalty is proposed.
However, what remains unexplained is the misplacement/loss of the original application of
complainant dated 18.5.06 which is clearly addressed to D.G. (W), CPWD. Chief Engineer
is, therefore, directed u/s 20(2) to enquire into this failure at the level of the office based on
receipt No. 312 of 20.5.06 given to appellant under the signatures of the Section Officer
concerned, and initiate disciplinary action under the Discipline & Conduct Rules applicable
to C.P.W.D. The enquiry will be completed within a month under intimation to us.

(4) CIC/WB/A/2006/00617 (Department of Education, GNCTD)

Appellant made an application on 21-2-2006 to ADE (Act) Director of Education, Old
Secretariat, New Delhi seeking the following information: “Official notings and the
correspondence made by the Mamta Modern School & concerned Education Department
regarding termination of Shampa Ganguli vide letter No. DDE/WB/Z-18/2005/52, dated 19-
1-2005”.

While the information sought has now been provided the appeal requesting that information
be supplied stands disposed of. However, not explained to the satisfaction is the delay in
responding to the application. This was a simple application seeking noting on the file
which this Commission has held in repeated decisions, to be accessible under RTI Act
2005. However, this has not been provided for more than a year.

CPIO, Directorate of Education, GNCT, Delhi was served show cause notice on 3rd April,
2007 at 10.00 a.m. as to why a penalty of @ Rs.250/- per day for each day of default i.e. 31
days amounting to Rs. 7750/- should not be imposed on PIO.

(5) CIC/WB/A/2006/00497 to 00508 (Municipal Corporation of Delhi)

Shri D.S. Sharma, Advocate made twelve applications to the PIO Office of Dy.
Commissioner, Najafgarh Zone, MCD on behalf of Ms PremVati, school teacher.

On not receiving a satisfactory response to her applications, Smt. PremVati through Sh.
D.S. Sharma appealed to the first Appellate Authority. Shri K.D. Akolia, Addl. Commissioner,
MCD who gave directions for compliance in terms of Diary inspection and collecting of
non-availability certificates by a visit to the Office of D.E.O. (Najafgarh Zone). Complaining
that the orders of the Appellate Authority had not been complied with and responses to her
applications were unsatisfactory, Smt. PremVati through Shri D.S. Sharma has made her
second appeal to us in all these cases. Because parties in these cases are the same, and
the subjects related, These cases have been clubbed together for hearing.

(6) CIC/WB/A/2006/00040 (Council for Scientific & Industrial Research)

Appellant residing in Lucknow applied to CPIO Council of Scientific & Industrial Research
(CSIR) on October 26, 2005 asking for inspection of records related to PIO’s assessment
promotion.

The PIO seems to have had no reasonable ground for delay in sending the brief and slipshod
response to the application of the appellant. The complaint of malafide intent has not been
denied. He will thus show cause within ten working days u/s 20(1) of the Act as to why he
should not pay the prescribed penalty for delaying his response and not providing the
information, which has not thus far been received by the appellant, from November 26,
2005 when it became due.

(7) CIC/WB/C/2006/00076 (Delhi Development Authority)

The complainant had asked for the action taken in a letter that referred to deaths, including
those of children, in Bawana, relocation settlement for oustees from Yamuna Pushta and
Lalkhet.
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The CPIO was  given a show cause  within fifteen working days why penalty u/s 20(1) not
be imposed upon him for having ignored the directions of the Commission and avoided
obtaining the information sought by complainant   within the permissible time.

(8) CIC/WB/A/2006/00395 & 396 (Department of Urban Development)

There has been failure to respond that resulted from confusion in the identity of the
applications. This is exactly the kind of confusion that the Public Authority has sought to
eliminate by allocation of separate IDs to each application. Under the circumstances it was
proposed that a warning may be issued to each of the concerned officials under the
established procedure of disciplinary action under rules within the GNCT Delhi, as mandated
by Section 20 (2), under intimation to CIC.

Annexure G: Compensation awarded by the CIC u/s 19 (8) (b) of RTI Act during 2006-07.

SN File No. Appellant/Complainant/Respondent Compensation

1 CIC/AT/A/2006/00052 Dr. Reeta Jayasankar Vs. ICAR Rs. 130

2. CIC/AT/A/2006/00305 Shri S K Rathod Vs. NCRB Rs.3,000

3. CIC/AT/C/2006/00117 Shri Awadhesh Singh Vs. Eastern Coalfields Ltd Rs.5,000

4. CIC/MA/A/2006/00781 Kumar Avikal Manu Vs. DOPT Salary with
interest

5. CIC/PB/A/2006/00139 Shri Vir Bahadur Vs. Food Corporation Rs.2,000

6. CIC/OK/A2007/001097 Shri P. K. Vaidya Vs. AIR Rs.5,000

7. CIC/PB/A/2006/00193 Ms. S. Lilawati Vs. Pondicherry University Rs.250

8. CIC/PB/A/2006/00122 Shri S N Gupta Vs. MTNL Rs.1,000

9. CIC/MA/A/2006/00407 Shri Balmukund Rai Vs. LIC Rs.50

10. CIC/OK/C/2006/00174 Shri Pabitra Rai Chaudhary Vs. RPO, Kol Rs.5,000

11. CIC/OK/A/2006/00163 Shri Dhananjay Tripathi Vs. BHU To & fro Journey
tickets to Delhi

12. 30/ICPB/2006 Ms. M N Trivel Vs. CGHS Rs.5060
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Chapter 3

OVERVIEW OF IMPLEMENTATION OF THE RTI ACT, 2005
3.1 Introduction

3.1.1 Section 25 of the RTI Act entrusts the Central Information Commission (CIC) with the
responsibility of monitoring the implementation of the Act and preparing a report on the
same during each year. A copy of this report has to be forwarded to the Central Government
which, is expected to place this report before Parliament. Each Ministry or Department is
required to collect and provide relevant information in relation to the public authorities within
its jurisdiction to the Commission for the preparation of this report and comply with the
requirements concerning the furnishing of that information and copying records for purposes
of this Section. The report is mandated to provide the following information for the year in
which it is prepared:

a) Number of requests received by each public authority.

b) Number of requests disposed by Public Authority.

c) Number of requests rejected under different provisions of the Act.

d) Amount of charges collected by each public authority under this Act.

e) The number of appeals referred to the Central Information Commission for review,
and the nature and outcome of these appeals.

3.1.2 The Commission requested the Secretaries of all Ministries and certain independent apex
level offices to provide such information, but soon realized that this could be a Herculean
task, due to the limited resources at its command. The task was accomplished with the
assistance of the National Informatics Centre (NIC), which designed and developed software
that enabled Ministries to place the above information on the website of the Commission.

3.1.3 The RTI Annual Returns Information System was made accessible to the concerned
Ministries/Departments/independent apex-level offices from the CIC’s website to enable
them to feed the data related to the annual returns of the public authorities attached to/
falling under them. They were given facilities for using a password to access the website
and upload their data. Several reminders were issued as a number of public authorities
were not prompt in sending the Ministries these details.

3.1.4 The RTI Annual Returns Data Base (RARDB) covered the public authorities falling within
the jurisdiction of 48 Ministries (some without any subordinate Departments under their
control), two independent Departments (Department of Atomic Energy and Department of
Space) and seven apex-level offices whose administrative Ministry the Commission could
not determine – office of the Honorable President and Vice-President, the Prime Minister’s
Office (PMO), Cabinet Secretariat, Comptroller &Auditor General, Planning Commission
and Election Commission.

3.1.5 For the purpose of this report, the Commission had left it to the Ministries to provide data for
public authorities within their jurisdiction. As a result, some Ministries had placed the data
of each of their attached/ subordinate office as a separate public authority, while some
clubbed them together and placed an overall picture of such offices on the website. The
Ministry of Personnel, Pensions and Public Grievances is urged to issue guidelines for the
Ministries to declare the public authorities so that their data can be collated uniformly for
presenting in the Annual Report.

3.1.6 In order to enable citizens to have access to this data in respect of all offices of public
authorities, the Commission would recommend that each public authority should place the
above-mentioned details and its analysis for their various offices separately in their annual
report and place them on their website as well. The Commission has incorporated in this
report the data that the Ministries had submitted to it on the website, for which it bears no
responsibility for authenticity, which rests with the concerned Ministry/ Department.
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3.1.7 Since the task of data collection was huge, the Commission engaged the services of
Management Development Institute an independent think tank for preparation of the annual
report under the guidance of the Commission.

3.1.8 The details of Ministry-wise and public authority-wise “Abstract of Annual Returns” are tabu-
lated in Annex 1. The Commission is yet to receive a comprehensive list of all public authori-
ties from the Government. But on the basis of information on public authorities collected from
various sources, a list of those (Ministry-wise listing) that have not filed their Annual Returns
with the Ministry is tabulated at Annex 2. An examination of the data contained in the RARDB
indicates that Ministries have 1404 public authorities and submitted details under Section 25
for 1172 authorities. The Commission is pleased to report that almost 83 per cent of public
authorities have submitted their annual returns to their respective Ministries. It may further be
noted that the listed public authorities comprise a wide spectrum of organizations and offices,
ranging from corporations, companies, societies, boards, statutory bodies, attached and sub-
ordinate offices to independent apex-level offices, Departments and Ministries.

3.2 Top 10 Ministries in terms of RTI requests received during 2006-07

The Ministry-wise consolidated statement on the request received by various public authori-
ties and fees charged are compiled in Annexure 2. The top ten Ministries that received highest
requests in year 2006-07 are shown in Table 3.1 and figure 5. It can be seen from the statis-
tics that there is almost 7.5 times increase in number of requests received with Public Au-
thorities of top ten Ministries listed in table 3.1 in year 2006-07 in comparison to previous year.
During year 2005-06, number of requests received by top ten Ministries were 16,680 and in
year 2006-07 the number rose to 1,38,501. If all ministries are taken together the increase is
7 times more in terms of number of requests received in year 2006-07 over previous year.

Table 3.1: Top ten ministries in terms of RTI requests received in 2006-07

S.N Ministry Total Number of % of total Number of Number
number Authorities Number RTI request of RTI
of who have of PAs received requests
Public filed annual 2006-07 received
Authorities return 2005-06

1. Ministry of Home Affairs 92 91 99% 52353 1316
37.80%

2. Ministry of Commun- 11 11 100% 20806 1722
ications &Information Tech. 15.02%

3. Ministry of Finance 177 154 87% 18830 4770
13.60%

4. Ministry of Railways 13 11 85% 11797 2665
8.52%

5. Ministry of Urban 63 58 92% 10938 2504
Development 7.90%

6. Ministry of Personnel, 13 13 100% 5666 1038
Public Grievances & 4.09%
Pensions

7. Ministry of Defence 44 31 70% 5521 197
3.99%

8. Ministry of Labour & 37 37 100% 5242 647
Employment 3.78%

9. Ministry of Petroleum & 23 21 91% 4003 1012
Natural Gas 2.89%

10. Ministry of Coal 14 14 100% 3345 809
2.42%

Total of top ten Ministries 487 441 90.55% 138501 16680
(80.8%)

Total of all Ministries 1404 1172 83.48% 171404 24436
(100%)
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Figure 5: Top ten Ministries in terms of requests received in year 2006-07

52353

20806
18830

11797

10938

5666

5521

5242

4003

3345 Ministry of Home Affairs

Ministry of Communications

&Information Tech.

Ministry of Finance

Ministry of Railways

Ministry of Urban Development

Ministry of Personnel, Public

Grievances & Pensions

Ministry of Defence

Ministry of Labour &

Employment

Ministry of Petroleum & Natural

Gas

Ministry of Coal



38

3.3 Top 10 Ministries in Terms of RTI requests rejected

The Ministry-wise consolidated statement on the number of requests rejected under vari-
ous provisions of RTI Act by public authorities is also compiled in Annexure 2. Table 3.2
shows the top 10 Ministries in terms of the number of requests rejected as per various
provisions of the Act invoked for rejection. Out of 1,36,260 requests received by top 10
Ministries as per the number of rejection only 10 % requests are rejected. The maximum
number of rejection is under Sections 8 of the Act.  The rejection was much higher in the
previous year. In all 26.5% requests were rejected in previous year by top five Ministries
under different sections in comparison to 10% for top 10 Ministries during 2006-07. This
figure becomes further less that is 8.98% rejection, if the requests of all Ministries consid-
ered together in the year 2006-07.

Table 3.2: Top 10 Ministries in Terms of Number of Requests Rejected Under Various
Sections of the RTI Act during 2006-07

Number Number Percent                 Number of times requests were
SN Ministries/ of of age of                  rejected under various sections

Requets Requests requests Sections Sections Sections Sections Others
Received Rejected rejected 8 9 11 24

1 Ministry of Finance 18830 6160 32.71% 4777 35 172 73 2132

2 Ministry of Personnel, 5666 1090 19.24% 779 2 2 0 483
Public Grievances
& Pensions

3 Prime Minister Office 1104 205 18.57% 5 0 2 0 198
4 Ministry of Petroleum

& Natural Gas 4003 667 16.66% 519 6 2 0 220

5 Ministry of Defence 5521 734 13.29% 220 0 7 84 526
6 Ministry of Labour 5242 682 13.01% 104 1 8 24 545

& Employment

7 Ministry of 20806 1004 4.83% 783 5 54 0 220
Communications &
Information Tech.

8 Ministry of 52353 2444 4.67% 1485 25 213 235 501
Home Affairs

9 Ministry of Railways 11797 512 4.34% 314 0 10 0 188

10 Ministry of 10938 177 1.62% 119 0 3 0 64
Urban Development

Total of top ten 136260 13675 10.04% 9105 74 473 416 5077
Ministries

Total of all Ministries 171404 15388 8.98% 10500 81 508 420 5743

3.4 Ministries with 100% disposal of the Requests

The Ministry wise consolidated statements of requests disposed are presented in table
3.3. As evident from data given in Table 3.3, sixteen Ministries/ Departments have disposed
100% requests in the year 2006-07.
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Table 3.3: List of Ministries/ Departments that have disposed 100% requests in the year
2006-07

SN Ministry/ Request % of
Department/ opening Requests Request Requests Requests requests
Organization balance Received Rejected transferred disposed disposed

1 Cabinet Secretariat 0 177 20 123 34 100.00%

2 Comptroller &

Auditor General 0 155 14 5 136 100.00%

3 Election Commission

of India 0 301 4 31 266 100.00%

4 Ministry of Development

of North Eastern Region 0 38 1 2 35 100.00%

5 Ministry of External Affairs 10 2580 109 178 2303 100.00%

6 Ministry of Food

Processing Industries 0 44 7 0 37 100.00%

7 Ministry of New

& Renewable Energy 0 63 12 0 51 100.00%

8 Ministry of Overseas

Indian Affairs 0 45 2 5 38 100.00%

9 Ministry of

Panchayati Raj 0 10 0 3 7 100.00%

10 Ministry of

Parliamentary Affairs 0 63 0 0 63 100.00%

11 Ministry of

Rural Development 6 179 21 1 163 100.00%

12 Ministry of

Tribal Affairs 2 120 11 1 110 100.00%

13 Ministry of

Youth Affairs & Sports 0 77 0 0 77 100.00%

14 President Secretariat 9 613 3 423 196 100.00%

15 Vice President Secretariat 0 12 0 4 8 100.00%

16 Ministry of Minority Affairs 0 75 0 4 71 100.00%

Total 27 4552 204 780 3595 100.00%

Table 3.4 shows remaining top ten Ministries/ Departments according to their percentage of re-
quests disposed. The percentage Top ten Ministries/ Departments and percentage of requests
disposed in year 2006-07 are given in table 3.5 and Figure 6. When all Ministries are taken together
on an average they disposed 67% of the request received in year 2006-07.

Table 3.4: Next top ten Ministries and percentage of requests disposed during
2006-2007

SN Ministry/ Request % of
Department/ opening Requests Request Requests Requests requests
Organization balance Received Rejected transferred disposed disposed

1           2      3       4       5        6         7     8

1. Ministry of Consumer 7 1815 92 8 1719 99.83%
Affairs, Food, & Public
Distribution.
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2. Ministry of Urban 2390 10938 177 265 12764 99.05%
Development

3. Ministry of Steel 102 1662 167 56 1521 98.70%

4. Ministry of 742 20806 1004 7884 12352 97.57%
Communications &
Information Tech.

5. Ministry of Railways 350 11797 512 600 10685 96.83%

6. Ministry of Coal 170 3345 143 79 3125 94.90%

7. Ministry of Textiles 19 539 56 14 486 99.59%

8. Ministry of Civil Aviation 100 1530 148 100 1299 93.99%

9. Ministry of Environment 95 773 45 25 740 92.73%
& Forests

10. Ministry of Defence 283 5521 734 654 4053 91.78%

Total 4258 58726 3078 9685 48744 97.06%

Table 3.5: Top Ten Ministries as per the receipt of RTI requests and their percentage of requests
disposed in Year 2006-07

SN Ministry/ Request % of
Department/ opening Requests Request Requests Requests requests
Organization balance Received Rejected transferred disposed disposed

1 Ministry of Home Affairs 3762 52353 2444 3523 17138 34.17%

2 Ministry of 742 20806 1004 7884 12352 97.57%
Communications &
Information Tech.

3 Ministry of Finance 1480 18830 6160 893 11460 86.44%

4 Ministry of Railways 350 11797 512 600 10685 96.83%

5 Ministry of Urban 2390 10938 177 265 12764 99.05%
Development

6 Ministry of Personnel, 101 5666 1090 578 3619 88.29%
Public Grievances &
Pensions

7 Ministry of Defence 283 5521 734 654 4053 91.78%

8 Ministry of Labour 74 5242 682 78 514 11.28%
& Employment

9 Ministry of Petroleum 206 4003 667 190 3043 90.78%
& Natural Gas

10 Ministry of Coal 170 3345 143 79 3125 94.90%

Total of top ten Ministries 9558 138501 13613 14744 78753 65.79%

Total Ministries 12026 171404 17331 15388 100411 66.62%

SN Ministry/ Request % of
Department/ opening Requests Request Requests Requests requests
Organization balance Received Rejected transferred disposed disposed
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Figure 6: Top ten Ministries and their  percentage of requests disposed  in year 2006-07
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3.5 Fee Collected by 10 Top Ministries

The Ministry wise consolidated statement of fees collected during 2006-07 is given in An-
nexure 3. All the Ministries have taken together collected Rs 30, 71,167 in the year 2006-07
in comparison to Rs 5, 08,749 during the year 2005-06. It indicates an increase of five
times in the amount collected in year 2006-07 over the previous year. An analysis of top 10
Ministries in terms of fees collected by them is presented in table 3.6. It can be inferred
from the data that Top 10 Ministries collected more than 74.33% (Rs 22,82,984) of the total
fee collected by all ministries.

Table 3.6: Top 10 Ministries in terms of fees collected by them during 2006-07

SN Ministry/ Department/ Organization Fee Rs Additional Penalty Total
amount Rs. charges
Rs. Rs.

1 Ministry of Home Affairs 458159 349784 2250 810193

2 Ministry of Finance 180406 149001 1250 330657

3 Ministry of Urban Development 146711 107241 16000 269952

4 Ministry of Communications
& Information Tech. 193082 34026 0 227108

5 Ministry of Railways 105570 100072 12750 218392

6 Ministry of Coal 31205 67741 0 98946

7 Ministry of Labour & Employment 10 88166 0 88176

8 Ministry of Shipping,
Road Transport & Highways 28042 52333 0 80375

9 Ministry of Commerce & Industry 20014 57740 2396 80150

10 Ministry of Personnel,
Public Grievances & Pensions 52947 26088 0 79035

Total of top ten Ministries 1216146 1032192 34646 2282984

Total of all Ministries 1593347 1399392 78428 3071167

3.6 Ministries that disposed 100% appeals

The Ministry wise consolidated statement of appeals received, rejected and disposed is
given Annexure 4. An analysis of the data of annexure 4 is presented in tables from Table
3.7 to Table 3.11. Table 3.7 presents the data of 22 ministries/ departments those have
disposed 100% appeals in the year 2006-07. Ministry of Railways received highest number
of appeals (1054) during the years.

Table 3.7: Ministries that disposed 100% first appeals in Year 2006-07

SN Ministry/Department/ Appeals Appeals Appeals Appeals % of
Organization opening received rejected accepted appeals

balance disposed

1             2      3       4      5        6       7

1. Ministry of Railways 0 1054 0 1054 100%

2. Ministry of Consumer Aff., 0 31 2 29 100%
Food, & Public Dist.
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3. Ministry of External Affairs 0 131 7 124 100%

4. Ministry of Steel 5 246 146 105 100%

5. Ministry of Power 0 251 54 197 100%

6. Prime Minister Office 0 86 53 33 100%

7. Ministry of Information & Broadcasting 1 5 5 1 100%

8. President Secretariat 1 54 53 2 100%

9. Election Commission Of India 0 20 0 20 100%

10. Ministry of Tourism & Culture 0 8 0 8 100%

11. Ministry of Statistics & 0 43 3 40 100%
Programme Implementation

12. Ministry of Small Scale Industries 1 3 2 2 100%

13. Comptroller & Auditor General 0 10 8 2 100%

14. Ministry of Housing & 0 7 1 6 100%
Urban Poverty Alleviation

15. Ministry of Rural Development 0 29 6 23 100%

16. Department of Space 0 25 24 1 100%

17. Ministry of Youth Affairs & Sports 0 5 0 5 100%

18. Planning Commission 0 1 0 1 100%

19. Ministry of Parliamentary Affairs 0 3 0 3 100%

20. Ministry of Overseas Indian Affairs 0 2 1 1 100%

21. Ministry of Development of 0 2 0 2 100%
North Eastern Region

22. Ministry of Minority Affairs 0 2 1 1 100%

Table 3.8 shows the data of next 25 ministries/ departments and their percentage of ap-
peals disposed from highest percentage to lowest in order. It can be seen from the table
that majority of ministries / department have disposed very high percentage of appeals
except the few ones.

Table 3.8: Ministries that disposed maximum percentage of appeals in Year 2006-07

SN Ministry/Department/ Appeals Appeals Appeals Appeals % of
Organization opening received rejected accepted appeals

balance disposed

1. Ministry of Civil Aviation 6 307 33 273 97.50

2. Ministry of Health & Family Welfare 0 40 0 39 97.50

3. Ministry of Science & Technology 15 319 58 266 96.38

4. Ministry of Urban Development 188 691 12 831 95.85

5. Ministry of Textiles 1 20 3 17 94.44

6. Ministry of coal 7 385 31 339 93.91

7. Ministry of Water Resource 0 128 35 87 93.55

SN Ministry/Department/ Appeals Appeals Appeals Appeals % of
Organization opening received rejected accepted appeals

balance disposed
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8. Ministry of Commerce & Industry 16 163 72 99 92.50

9. Ministry of Mines 11 36 14 30 90.91
10. Ministry of Shipping, Road 1 115 41 68 90.67

Transport and Highway
11. Ministry of Chemicals & Fertilisers 0 23 4 17 89.47

12. Ministry of Agriculture 4 58 27 31 88.57

13. Ministry of Human 3 97 14 76 88.37
Resource Development

14. Ministry of Petroleum & Nat Gas 10 658 282 339 87.82

15. Ministry of Environment & Forest 5 47 13 33 84.62

16. Ministry of Finance 242 3156 1963 1174 81.81
17. Ministry of Agro & Rural Industries 0 5 0 4 80.00

18. Ministry of Law & Justice 4 43 33 10 71.43

19. Ministry of Tribal Affairs 0 8 2 4 66.67

20. Ministry of Home Affairs 215 5018 1025 2474 58.79

21. Ministry of Personnel Public 4 494 326 96 55.81
Grievances & Pension

22. Ministry of Communication & 93 783 190 379 55.25
Information technology

23. Ministry of Defence 18 521 326 111 52.11

24. Ministry of Heavy Industry & 26 9 2 7 21.21
Public Enterprises

25. Ministry of Social Justice & 0 45 0 2 4.44
Empowerment

Total 869 13169 4506 6806 71.40

Table 3.9 shows top ten Ministers that disposed maximum appeals out of appeals received
in the year 2006-07. One of the finding of the analysis is that on an average ministries have
disposed 75% of the appeals received in Year 2006-07. Further a list of the Public Authori-
ties that have received at least 50 requests is presented in table 3.10. In all 65 Public
Authorities have received more than 50 appeals. In addition, a list of prominent ministries
that have received 3% of the total RTI requests is compiled in table 3.11.

Table 3.9: Top ten ministries in terms of RTI appeals received in 2006-07

SN Ministry Appeals Appeals Appeals % of Appeals % of
Department/ opening received rejected appeals accepted acceptance
Organizations balance rejected of the

appeals

1 Ministry of Home Affairs 215 5018 1025 19.59% 2474 58.79%

2 Ministry of Finance 242 3156 1963 57.77% 1174 81.81%

SN Ministry Appeals Appeals Appeals Appeals % of
Department/ opening received rejected accepted appeals
Organizations balance disposed
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3 Ministry of Railways 0 1054 0 0.00% 1054 100.00%

4 Ministry of Communications & 93 783 190 21.69% 379 55.25%
Information Tech.

5 Ministry of Urban Development 188 691 12 1.37% 831 95.85%

6 Ministry of Petroleum & 10 658 282 42.22% 339 87.82%
Natural Gas

7 Ministry of Defence 18 521 326 60.48% 111 52.11%

8 Ministry of Personnel, Public 4 494 326 65.46% 96 55.81%
Grievances & Pensions

9 Ministry of Coal 7 385 31 7.91% 339 93.91%

10 Ministry of Science & 15 319 58 17.37% 266 96.38%
Technology

Total of top ten Ministries 792 13079 4213 30.37% 7063 73.13%

Total of Ministry 888 15298 4888 31.95% 8466 74.93%

Table 3.10 List of Public Authorities which have received at least 50 appeals but
rejected none during 2006-07

SN Public Authority Received Ministry
 2006-07

1 Delhi Development Authority 8303 Ministry of Urban Development

2 Estate Office 1082 Department of Home

3 Aligarh Muslim University 853 Department of Secondary & Higher
Education

4 Hindustan Shipyard Ltd. 837 Department of Shipping

5 National Highways Authority of India (NHAI) 528 Department of Road Transport & Highways

6 DG, Doordarshan 475 Ministry of Information & Broadcasting

7 National Human Rights Commission 403 Department of Home

8 Department of Expenditure 373 Ministry of Finance

9 CSIR Headquarters, New Delhi 302 Department of Scientific & Industrial Research

10 Ministry of Social Justice & Empowerment 295 Ministry of Social Justice & Empowerment

11 Department of AYUSH 244 Ministry of Health & Family Welfare

12 Department of Road Transport & Highways 221 Ministry of Shipping, Road Transport &
Highways

13 Ministry of Power 171 Ministry of Power

14 Geological Survey of India 162 Ministry of Mines

15 Konkan Railway 160 Ministry of Railways

16 National Hydroelectric Power Corporation 157 Ministry of Power

SN Ministry Appeals Appeals Appeals Appeals % of
Department/ opening received rejected accepted appeals
Organizations balance disposed
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17 Department of Animal Husbandry & Dairying 154 Department of Animal Husbandry & Dairying

18 Department of Shipping 152 Ministry of Shipping, Road Transport &
Highways

19 Chief Engineer (NDZ)I 143 Ministry of Urban Development

20 Department of Ex-Servicemen Welfare 138 Ministry of Defence

21 Board of Industrial and Financial 135 Department of Economic Affairs
Reconstruction

22 Registrar of Newspapers of India 125 Ministry of Information & Broadcasting

23 Legislative Department 125 Ministry of Law & Justice

24 Office of the Chief Labour Commissioner 122 Ministry of Labour & Employment
(Central)

25 Department of Administrative Reforms & PG 121 Department of Administrative Reforms & PG

26 JAMIA MILLIA ISLAMIA 119 Department of Secondary & Higher Education

27 Central Water Commission 119 Ministry of Water Resources

28 Department of Pensions & Pensioners 115 Ministry of Personnel, Public Grievances &
Welfare Pensions

29 National Savings Institute (NSI) 111 Department of Economic Affairs

30 Chief Commissioner of Custms & Central 111 Department of Revenue
Excise, Nagpur Zone

31 Department of Atomic Energy 102 Department of Atomic Energy

32 Bhakra Beas Management Board 102 Ministry of Power

33 Nuclear Power Corporation Of India 96 Department of Atomic Energy

34 Directorate of Advertising and Visual 88 Ministry of Information & Broadcasting
Publicity

35 Indian Rare Earth Lmt. 87 Department of Atomic Energy

36 Indian Council of Forestry Research 86 Ministry of Environment & Forests
Education, Dehradun

37 National Commission for Scheduled Castes 83 Ministry of Social Justice & Empowerment

38 Department of Consumer Affairs 78 Ministry of Consumer Aff., Food, & Public Dist.

39 Ali Yavar Jung, National Institute for the 78 Ministry of Social Justice & Empowerment
Hearing Handicapped

40 Bhabha Atomic Research Centre 77 Department of Atomic Energy

41 Ministry of Youth Affairs & Sports 77 Ministry of Youth Affairs & Sports

42 Department of Tourism 76 Ministry of Tourism & Culture

43 Ministry of Textiles 75 Ministry of Textiles

44 Chief Engineer (NZ)II 75 Ministry of Urban Development

45 Central Pollution Control Board, Delhi 72 Ministry of Environment & Forests

46 Indian Railway Catering & Tourism 71 Ministry of Railways
Corporation Ltd.

47 Planning Commission 71 Planning Commission

SN Public Authority Received Ministry
 2006-07
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48 Eastern Coalfields Limited 70 Ministry of Coal

49 CBDT 69 Department of Revenue

50 Department of Chemicals & Petrochemicals 68 Ministry of Chemicals & Fertilizers

51 Central Council for Indian Medicine 68 Department of AYUSH

52 National Crime Record Bureau 67 Department of Home

53 Shipping Corp. of India Ltd. 67 Department of Shipping

54 Department of Public Enterprises 65 Ministry of Heavy Industry & Public Enterprises

55 Chief Engineer (NDZ)II 64 Ministry of Urban Development

56 Ministry of Parliamentary Affairs 63 Ministry of Parliamentary Affairs

57 Chief Commissioner of Customs 62 Department of Revenue
Preventive, Chennai Zone

58 Controller General of Accounts 60 Ministry of Finance

59 Development Commissioner, Small 57 Ministry of Small Scale Industries
Scale Industries

60 Department of Defence Production 55 Ministry of Defence

61 Rural Electrification Corporation Ltd. 52 Ministry of Power

62 Department of Rural Development 50 Ministry of Rural Development

63 CRRI, New Delhi 50 Department of Scientific & Industrial Research

64 National Water Development Agency 50 Ministry of Water Resources

65 Delhi Milk Scheme, New Delhi 46 Department of Animal Husbandry & Dairying

Table 3.11: List of Prominent Ministries which have received 3 percent of the total RTI
requests or more during 2006-07

Num- Percen- PA-I % of PA-II % of
ber of tage Num- total Num- total

SN Ministry req- of Name of PA ber of req- Name of PA ber of req-
uests total Req- uests Req- uests
rece- reque- uests for uests for
ived sts Mini- Mini-

try try

1 Ministry of Home Affairs 52353 30.50% UT of Delhi 34011 65.00% Delhi Police 6001 11.50%
Department
of Coordination
(Police Wireless)

2 Ministry of 20806 12.10% Department of 15339 73.70% Department of 3956 19.00%
Communications & Posts Telecommuni-
Information Tech. cations

3 Ministry of Finance 18830 11.00% Reserve Bank 1446 7.70% Bank of India 1394 7.40%
of India

4 Ministry of Railways 11797 6.90% Ministry of 11400 96.60% Konkan Railways 160 1.40%
Railways

5 Ministry of Urban 10938 6.40% Delhi 8303 75.90% Ministry of Urban 699 6.40%
Development Development Development

Authority

SN Public Authority Received Ministry
 2006-07
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6 Ministry of Personnel, 5666 3.30% Department of 1387 24.50% Union Public 1362 24.00%
Public Grievances & Personnel Service
Pensions & Training  Commission

7 Ministry of Defence 5521 3.20% Directorate 2687 48.7% Indian Army 1090 19.70%
General
Defence
Estates (DGDE)

8 Ministry of Labour & 5242 3.08% Emplyee 3297 62.90% Empplyees 840 16.00%
 Employment Provident State

Fund Insurance

Num- Percen- PA-I % of PA-II % of
ber of tage Num- total Num- total

SN Ministry req- of Name of PA ber of req- Name of PA ber of req-
uests total Req- uests Req- uests
rece- reque- uests for uests for
ived sts Mini- Mini-

try try
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Chapter 4

SIGNIFICANT INITIATIVES BY MINISTRIES/DEPARTMENTS/
PUBLIC AUTHORITIES AND SUGGESTIONS FOR REFORMS

4.1 Introduction

4.1.1 This chapter is divided in two parts:

The first part describes the significant initiatives undertaken by Public Authorities to implement
the RTI Act.

The second part is a brief account of the suggestion for reforms by Public Authorities to
meet the challenges they faced in effectively implementing the RTI Act.

4.1.2 For both parts, this chapter accounts for only those public authorities who have responded
to the Commission’s circulars to various ministries for compliance and action taken reports
(Annexes 1, 2, 3). The deadline for sending the response from ministries was February 29,
2007.  Data given in table 4.1 is the basis for analysis of suggestions.

4.2 Part I—Significant initiatives undertaken by Public Authorities

4.2.1 Section 25 (3) (f) of the RTI Act mandates that public authorities should report:

“Any facts which indicate an effort by the public authorities to administer and implement the
spirit and intention of the Act ”.

 4.2.2 Only those significant initiatives that have gone beyond the mandatory requirements for
compliance under the Act have been presented as efforts to administer and implement the
Act. Therefore, the appointment of information officers and compliance under Section 4 of
the Act have not been included here as efforts, since they are of a mandatory nature and
require strict compliance.

4.2.3 Department of Administrative Reforms & Public Grievances, Ministry of Parliamentary affairs,
Department of Bio-Technology, and Ministry of Mines have used their websites to disseminate
information about activities of their own departments/ministries. Department of Administrative
Reforms and Public Grievances has used its department website (http://darpg-
grievances.nic.in) to facilitate lodging of grievances by any citizens from any web based
facility anywhere in India.

4.2.4. Ministry of Mines has reported that its existing Public Grievance Redressal and Monitoring
System (PGRMS) are being upgraded to a more comprehensive monitoring system that
will become operational shortly to users.

4.3 Part II—Suggestion for reforms by Public Authorities

4.3.1 In addition to the suggestions for the “development, improvement, modernization, reform
or amendment to this Act or other legislation or common law or any other matter relevant
for operationalising the right to information” that the Commission is mandated to provide in
respect of every public authority under Section 25 (3) (g), it has received suggestions from
some public authorities for reforming the Act to ensure better implementation. These
suggestions are listed in the following.

4.3.2 Fees

Several public authorities including the Ministry of Minority Affairs, Department of Road
Transport and Highways, Ministry of Water Resources etc have suggested that the fee be
increased for detailed information covering large periods of time, and if information is sought
in a format in which it is generally not maintained by Ministries/Departments. These public
authorities feel this is a lacuna, which needs to be taken care of, to discourage frivolous
and superfluous requests under the Act and to discourage non-serious information seekers.
This increase is also necessary as reply to any information involves a lot of secretarial
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work, postage and other expenses which are not covered in the fees. For seeking the
information for commercial purpose, the amount of fees may be raised considerably
depending on the volume of information sought by the information seekers. Ministry of
Parliamentary Affairs suggested that there should be a provision for depositing the fee in
any post offices.

4.3.3 Time to Respond

Ministry of Parliamentary Affairs also suggested time limit for the process for requests seeking
archival information/ historical facts should be increased. If information asked is freely available
and easily available/ accessible in public documents, websites, in such cases it should be
sufficient to draw attention of the applicant to such documents / websites. This is important
in the light of increasing number of requests. Department of Road Transport and Highways
suggested increasing the response time from 30 days to 60 days in general and requests
seeking information which is voluminous in nature and pertain to more than 10 years should
not be entertained.

4.3.4 Capacity Building

Several public authorities had earlier reported that they had undertaken training of their
Public Information Officers and issued guidelines about implementing the Act. Ministry of
Water Resources suggested that capacity building programmes should be further
strengthened in order to efficiently handle large number of requests as the inflow of such
requests is rising at an increasing rate.

4.3.5 Means of Communication

(i) Means of communication which presently takes place through a registered post needs
to be streamlined and clearly defined to avoid unnecessary communication to improve
response time and reduce expenditure.

(ii) Other suggestions:

- Solution needs to be provided for returning excess fees deposited by the applicants.

- Fixing of a ceiling on the number of RTI applications that an individual can make
on the same issue.

- Excluding the office bearers of employees association from seeking information
under RTI Act since they have other means/source to seek such information.

- When specific information is asked which may be available in large number of
documents, it may not be possible for the CPIO to provide specific information as
requested. Hence, the process should be streamlined.

- One application may seek only one or two items of information and the issues
should be related to the ministry concerned. Seeking omnibus information relating
to various ministries in one application should be avoided.

- No opinion or abstract should be asked for on any subject as the RTI Act is meant
for seeking information and not advice or opinion.

- Some individuals particularly belonging to certain profession have started practicing
“information seeking” as a profession and send too many applications just for the
fun of it.  Hence, applicants should be asked to disclose the purpose for which the
information is being sought.

- At present in the name of Right to Information Act, most of the information seekers
ask/request for redressal of their grievances.  Therefore, there is a great need for
making distinction between information and grievances.
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4.3.6 Conclusion

Several public authorities have reported compliance with mandatory obligations under the
Act, such as the appointment of Public Information Officers and disclosing information suo
motu as required by Section 4 and its sub-sections. However, the stocktaking of the
implementation of the Act by Ministries, Departments and their public authorities for 2006-
07 reveals that more still needs to be done. For Example:

- Public Authorities have overwhelmingly supported and provided the desired
information, however all public authorities have to streamline the process of
reporting the same through website or otherwise. Proper indexing and
computerization of records for regular and consistent publishing on the website
of the public authority is required so that members of the public do not need to
personally file an application or visit the officials to seek information.

- In the light of large number of requests now filed with the public authorities, the
process of communication has to be streamlined. In addition to the present media
i.e. through post office, the new communication channels have to be identified,
implemented and enforced.

Table 4.1 Suggestions/Recommendations received from Ministries/Departments

SN Ministry/ Subject Suggestions/Recommendations
Department

1. Department of Effort to Administer and Under Section 25(3)-(f): (a) Department’s website
Administrative Implement the Act (Section http://darpg.nic.in  facilitates on the lodgins of
Reforms & PG  25(3)(f)) grievances by any citizen from any web based

facility anywhere in India. (b) The existing Public
Grievance Redress and Monitoring system is being
upgraded to a more comprehensive monitoring
system that will become operational shortly.

2. Department of Effort to Administer and All the requisite information is hosted on the
Bio-Technology Implement the Act website to promote transparency.

(Section 25(3)(f)) - CPIOs /CAPIOs are appointed to administer
the disclosure/ furnishing of information under
the Act.

- Disposal of applications received under RTI
Act is made within the stipulated time limit.

3. Department of Recommendations for i. Solution need to be provided for returning
Commerce the improvement excess fees deposited by the applicant.

ii. All communication means for the applicants
need to be streamlined and clearly defined
to avoid unnecessary delay in correspondence
and expenditure. The Act may be amended
to incorporate the above suggestions.

4. Department of Reform or Amendments i. Fixing of a ceiling on the number of RTI
Commerce to RTI Act applications that an individual can make on

the same issue.

ii. Excluding the office bearers of employee’s
associations from seeking information under
RTI Act since they have other means/sources
to seek such information.
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iii. When a specific information is asked which
may be available in large number of
documents it may not be possible for the
CPIO to provide specific information as
requested. The Act may be amended
accordingly in the light of above suggestions

5. Department of Effort to Administer and Wide Publicity: Information pertaining to Hindustan
Fertilizers Implement the Act Fertilizer Corporation Limited (HFCL) has been put

(Section 25(3)(f)) on the company’s web site. Web site is updated
regularly with giving more information. All queries
requested are replied in complete.

6. Department of Effort to Administer and This Office has designated one Central Public
Industrial Policy & Implement the Act Information Officer, one Central Assistant Public
Promotion (Section 25(3)(f)) Information Officer and an Appellate Authority and

17 Manuals are prepared under Section 4(1)(b) of
RTI Act,2005 to administer and implement the Act
as envisaged Section25(3)(1)of RTI Act. It is
endeavor of the office to provide every possible
information to the applicant/clients within the
stipulated time under the Act. Hence, this office
has attempting every possible effort to Administer
and Implement the Act.

7. Department of Others Office of the Chief Commissioner, Central Excise
Revenue & Service Tax, Ranchi Zone, Patna is correct office

address. Service Tax should be there in place of
Sales Tax.

8. Department of Recommendations for i. The time limit for furnishing the information
Road Transport & the imporovement should be increased from 30 to 60 days.
Highways

ii. Any application seeking information in
voluminous nature pertaining to more than 10
years should be discouraged.

iii. Some individuals particularly advocates have
started practicing “information seeking” as a
profession and send to many applications just
for the fun of it. Hence, applicants should be
asked to disclose the purpose for which the
information is being sought.

iv. Fee for providing information should be raised
from Rs.10 to Rs.50 to discourage non-serious
information seekers. The increase is also
necessary as reply to any information involves
a lot of paper work

v. Fee for filing Appeal should also be prescribed
to discourage non-serious appellants.

SN Ministry/ Subject Suggestions/Recommendations
Department
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vi. At present in the name of Right to Information Act,
most of the information seekers ask/request for
edressal of their grievances. Therefore, there is a great
need for making distinction between information and
grievances.

9. Ministry of Effort to Administer and
Information & Implement the Act no suggestions
Broadcasting Section 25(3)(f))

10. Ministry of Mines Effort to Administer All applications under RTI Act have been disposed in time.
and Implement the Fee prescribed under the Act is too less. This may
Act (Section encourage some persons to ask irrelevant information.
25(3)(f)) Fees do not cover expenses on postage and other

expenses. Since a lot of secretarial work is involved for
providing the information, it is felt that the fee charged is
rather too less. Fee per page should be enhanced to Rs.
10 and postage (Registered or Speed Post) charges should
also be collected extra. In Section 8(1) a provision could
be inserted providing for a time limit of 20 years for which
applicant could ask for the information.

11. Ministry of Minority Effort to Administer i. To discourage frivolous applications, there should
Affairs and Implement the be some provision in the Act that information sought

Act  (Section 25(3)(f)) must either be of relevance to the applicant’s interest
or should be of public interest.

   ii. Time limit of one month for disposal of request should
be suitably increased.

12. Ministry of Recommendations i. One Application may seek only or or two items of
Parliamentary for the improvement information and the issues should be related to the
Affairs ministry concerned. Seeking omnibus information

relating to various ministries in one application should
be avoided.

ii. No opinion or abstract should be asked for on any
subject as the RTI Act is meant for seeking information
and not advice or opinion.

iii. For seeking information for commercial purpose, the
amount of fees may be raised considerably depending
on the volume of information sought by them.

iv. There should be a provision for depositing the fee in
any post office.

v. For seeking archival information/historical facts, the
time limit for supplying the information may be raised.

vi. Applicants should not ask for information freely and
easily available/accessible in public documents, web
sites. In such cases it should be sufficient to draw the
attention of the applicant to such documents/websites.

SN Ministry/ Subject Suggestions/Recommendations
Department
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13. Ministry of Effort to Administer All important and updated information relating to the
Parliamentary and Implement the Ministry is put on the website.
Affairs Act (Section 25(3)(f))

14. Ministry of Effort to Administer More than five digit figure not accepted in annual returns
Railways and Implement the in head of  amounts etc.

Act (Section 25(3)(f))

15. Ministry of Textiles Effort to Administer RTI Act- 2005 is in itself compact and has elaborate
and Implement the provisions for its implementation, monitoring and reporting.
Act (Section 25(3)(f)) However, some times various applications are moved by

the persons. It is therefore, recommended that applicant
may be insisted to intimate reason for seeking information
under RTI Act.

16. Ministry of Tourism Recommendations The prescribed format on the net does not accept any
for the improvement font  and hence information cannot be filled in.

17. Ministry of Effort to Administer Efforts have  been made to implement the provisions of
Water Resources and Implement the  the Act and the directions issued by DoPT/ CIC from

Act (Section 25(3)(f)) time to time. Provision may be made for application under
the RTI Act to contain the information of necessity for
seeking particular information/ documents under this Act.
A fee of Rs. 10/- may be fixed for only one information
whether it is in the form of information or single document.

For more than one piece of information, an additional fee
may be charged accordingly.

Capacity building Programme for PIOs needs to be
strengthened.

19. Prime Minister Others In two of the three cases in which requests were rejected
Office invoking provisions of Section 8(1)(j), Section 8(1)(e) was

also simultaneously invoked. Since, the annual return form
hosted on the website does not have the provision to reflect
simultaneous invocation of more than one provision for
rejecting a request, the figure in the column relating to
section 8(1)(e) has been indicated as nil.

It is requested that the above information may kindly be
suitably reflected in the annual return being collated by
the commission and, further, suitable provision may be
made for allowing such entries to be appropriately reflected
in the return in future.

SN Ministry/ Subject Suggestions/Recommendations
Department
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Chapter 5

RECOMMENDATIONS OF CIC FOR REFORM

5.1 Introduction

The second year of the implementation of the RTI Act proved to be an enriching experience
for all stakeholders – citizens, civil society organizations, public authorities and the Information
Commissions. The public authorities got more time during this year. Accordingly more
have provided the information and the efforts made by many have been commendable. But
given the high public expectations from the law, it was inevitable that the shortcomings
would be highlighted far more than the achievements. The experience of the Commission
while dealing with complaints and appeals from the public in the year 2006-07 of the operation
of the Act has demonstrated that its effective implementation requires the following issues
to be addressed by various stakeholders. This chapter is divided into two parts. The
recommendations by the commission under section 25(5) are detailed in section 5.2. The
observations made by the Commission are presented in section 5.3.  The last section 5.3
embodies the general recommendations by the commission for improving the system for
free flow of information

5.2 Recommendations under Section 25(5)

Under the authority vested in the Central Information Commission under Section 25(5) of
RTI Act, the CIC made following recommendations to the Public Authorities

5.2.1 Streamlining the procedure of dealing with RTI Applications

CIC recommended to the Chairman, Delhi Transport Corporation (DTC)1  , Delhi Jal Board2 ,
Home Police -1 / Estt. Department of the Government of National Capital Territory (GNCT)
Delhi3  and  DOPT4   to review the established process of  receiving, processing and
responding to RTI applications, make necessary improvements on the same to streamline
the process of dealing with RTI applications.

CIC recommended to the Directorate of Estates5  that in the interest of transparency and
accountability, the process of upload u/s 4(1) be expedited and completed keeping in mind
the reference to license fee, within two months from the date of issue of the Decision
Notice.

The Public Authority will ensure that infrastructure for servicing of RTI applications is so
designed as to ensure that no delay occurs in responding to applications. Secretary, Ministry
of Personnel, Public Grievances & Pension is advised to ensure that the advice given by
CIC on improving the servicing of RTI is implemented expeditiously.

CIC recommended to Home Police -1 / Estt. Department of the Government of National
Capital Territory (GNCT) Delhi6  to  streamline its procedure to ensure early action on
applications made in matters which have a bearing on disclosure of information held by the
department

CPIO President’s Secretariat is advised to streamline the receipt and disposal of applications
under RTI Act in the President’s Secretariat7  so that the receipt and disposal of applications
under the RTI Act, remains in conformity with the Act.

1 Appeal No.CIC/WB/A/2006/00759 dated 19-9-2006
2 Appeal No. CIC/WB/A/2007/00234 dated 26-2-2007
3 Appeal No. CIC/WB/A/2006/00783 & 784 dt. 18-10-06 & 965 & 995 dt. 1-12-06
4 Adjunct to Appeal No. CIC/WB/A/2006/01054 dated 30-12-06
5 Appeal No.CIC/WB/A/2006/00695 dated 21.9.2006
6 Appeal No. CIC/WB/A/2006/00783 & 784 dt. 18-10-06 & 965 & 995 dt. 1-12-06
7 Adjunct to Complaint No.CIC/WB/C/2007/00046 dated 24-2-2007
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CIC observed the case of understaffing and recommended that the Chief Secretary,
Government of National Capital Territory (GNCT)9  Delhi initiate immediate steps for the
following:

i. Take decision within not more than 15 working days on the proposal of the office of
Registrar of Societies to appoint additional staff;

ii. initiate measures for the e-administration of the office of Registrar of Societies to
facilitate access and processing of applications under the RTI Act 2005 as mandated
u / s 4 (1) (a) and (b) (i) to (xvii), and Section 4 (2) of the RTI Act .

5.2.3 Implementation of Homogeneous Fees Structure

The Central Information Commissioners have been in unison in recommending that a
homogenous fee structure be implemented for all government agencies in the country for which
appropriate recommendations to all ‘appropriate governments’, can be made by the DoPT.

The DoPT should take a more proactive role in ensuring a homogenous implementation of
various applications under the RTI Act. In the Act the ‘appropriate government’ is required
(u / s 27(1) (c) of the Act)) to prescribe the fee payable (under sub sec. (1) & (5) of Sec. 7).
This has led to a multiplicity of fee structures in different states in the country, and different
legislation and judicial bodies, with a citizen having to pay different rates.

5.2.4 Full Conformity with the Spirit of RTI Act 2005

The CIC recommended to Central Vigilance Commission (CVC)10  to bring their practice
into the fullest conformity with the spirit of the RTI Act 2005 as encapsulated in RTI Act
2005. The CIC recommended that the information accessible must be “held by or under the
control” of the public authority from whom it is sought.

The Central Bureau of Investigation (CBI)11  is advised by the CIC that a harmonious system
be established for receipt, processing and disposal of the RTI applications to bring it into
conformity with specifically Sections 6 and 7 of the RTI Act 2005. Given the Central position
enjoyed by this public authority in promoting accountability in the working of every public
authority, which is a principal objective of the RTI Act 2005; this becomes the mandatory
duty of the CBI under this Act. It is suggested that CBI establish a cell for receipt and
servicing of RTI applications with branches across the country located in CBI offices, which
would be responsible for obtaining and providing information sought by ‘ citizens’ u / s 6 of
the Act. The appellate authority / authorities could be designated at a senior level from within
this Section / Cell which would then be in a position to monitor the servicing of the Act both in
terms of compliance with the provisions of Section 7 of the RTI Act and that of Section 4, and
through the medium of appeals closely monitor public responses to the information provided.”

CIC recommended the following steps which in their opinion should be taken by the
Department of Personnel and Training (DoPT)12  for promoting greater conformity with the
spirit of the RTI Act.

i. Hyper linkages are created with the RTI Website i.e. http://rti.gov.in so that it remains
regularly updated.

8 Appeal No. CIC/WB/A/2006/01021 dated 20-12-200
9 Appeal No. CIC/WB/A/2006/00963, dated 9-12-2006
10 Appeal No.CIC/WB/A/2007/00481 dated 30-3-2007
11 Complaint No.CIC/WB/C/2007/00047 dated 24-2-2007
12 CIC/WB/A/2007/00209 dated 24.2.2007

5.2.2 Strengthening of Staff for Efficient disposal of Applications

CIC recommended to the DONER (Ministry for Development of North Eastern Region)8

that it should strengthen its staff in a manner that would lead to the efficient disposal of
applications received under the RTI Act by taking assistance of the Ministry of Finance and
the Department of Personnel & Training in this regard.
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ii. The RTI Division of the DoPT is a small Division, woefully short of manpower, although
it is headed by a Jt. Secretary who is also assigned other duties. Because DoPT is
the administrative department for the implementation of the RTI Act, and therefore the
key to its successful implementation, this Division of the DoPT is required to be
strengthened under the RTI Act 2005. Secretary DoPT is advised to initiate steps to
strengthen this Division in order that it might play the role envisaged for it by the RTI
Act which makes it, acting on behalf of the President of India, the “Prescribed Authority”

The CIC observed that though the Public Authorities are organizing training programs, it is
focused specially for the provision of the Act and not on the issue of sensitivity involved with
it. It recommended DoPT that a module on sensitization be included for the training on RTI
Act so that some time may be devoted on this topic by trainers. The DOPT was advised to
bring its question and answer section of its web site in conformity with the law.

5.2.5 Respect the Dignity of Citizens

The CIC made it very clear that the responsibility of the Public Information Officer (s) is not
only to provide information under RTI Act but also to respect the dignity of the citizen. It is,
therefore very important that Public Authorities maintain certain general level of courtesy
with the information seekers and a system to this effect be put in place by each department
of the Government.

The CIC noticed the callous attitude of DDA authorities and feels that much of the information
asked for by the Appellant could be disclosed suo moto. Failure amounts to denial of the
right of a member of the public and also denial of natural justice. The Commission makes
a strong recommendation to the DDA in this regard and hopes that there are no more
cases like this one.

5.2.6.   Specific Cases of Recommendation

Dissemination of Information: The Chief Information Commissioner recommended to
the DG, NIC13   to upload information on processing of environmental clearance up to the
stage of minutes of expert committee report, of all applications that have been submitted
to the Ministry of Environment and Forests (MOEF) so that these can be accessible to the
public as mandated u / s 4 (1) of the RTI Act within a specified time limit of 15 working
days.

In another case, the Commission recommended to the Chairman, Railway  Board14 , to
initiate an inquiry, after all the dues to the Appellant are paid, as to why and because of
whom the case has been delayed for 18 years. The Appellant would be entitled to an
interest on the amount due to him from the Government as per Govt. rules. This interest
is a loss of public money. Therefore, the Commission would like those persons to be
identified and be held responsible for this loss of public money on account of interest
liability.

The Chief Information Commissioner recommended that the Government should take
assertive view on the proactive disclosures by Public Authorities as mandated u/s 4(1)(b)
of the RTI Act 2005, not only in terms of Public Authorities under the jurisdiction of the
Central Government but also for the State Public Authorities.

5.3 Observations

5.3.1 Promotion of employees of Public Authorities

Departmental Promotion Committee (DPC)15  has been constituted to decide eligibility of
employees of a public authority for promotions.

13 Complaint No. CIC/WB/C/2007/00050 dated 26-2-2007
14 Decision No. CIC/OK/A/2006/00644 dated 26/03/2007
15 F.No.CIC/AT/A/2006/00470
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The legality, objectivity and equity of these functions is a governance related issue and not
about any person. A process of preparation of the merit list of employees of a public authority
in a given category is an essentially public activity. It may have its confidential parts as well
as non-confidential parts. It may even have parts which when sought out for disclosure
may attract Section 8(1) (j) or any other sections.   The key consideration in all such
matters is whether what an appellant wishes to have is matter of a public nature or it is
personal to the appellant.

The Commission has in earlier cases decided that ACRs and ACR gradings of employees
are not liable to be disclosed under the RTI Act (Section 8(1) (e) and Section 8 (1) (j)).
Hence while disclosing DPC proceedings and related information, ACRs and ACR gradings
are to be and can be excluded applying Section 10 (1) of the Act. Thus file employee’s own
ACR can be disclosed but of others can not be done.

The Appellant had also asked for the documents concerning the proceedings to the
Screening Committee16  for extension of services of not only himself but other employees
on the plea that he had been victimized. The Respondents produced before the Commission
a letter from the Desk Officer of the Ministry of Human Resource Development stating that
the decisions of the Board of Governors which in this case were supposed to approve and
rectify of the recommendations of the Screening Committee were “secret in nature and it
cannot be given”. The Commission takes grave objection to such a statement for after all
no public authority whatsoever is above the RTI Act.

5.3.2 Invasion of privacy

The scope of Section 8(1)(j) is as follows: “This Section17  reads “information which relates
to personal information the disclosure of which has no relationship to any public activity or
interest, or which would cause unwarranted invasion of the privacy of the individual unless
the Central Public Information Officer or the State Public Information Officer or the appellate
authority, as the case may be, is satisfied that the larger public interest justifies the disclosure
of such information”. This Section has to be read as a whole. If done so, it would be apparent
that that “personal information” does not mean information relating to the information seeker,
but about a third party. That is why, in the Section, it is stated “unwarranted invasion of the
privacy of the individual”. If one were to seek information about himself or his own case, the
question of invasion of privacy of his own self does not arise. If one were to ask information
about a third party and if it were to invade the privacy of the individual, the information seeker
can be denied the information on the ground that disclosure would invade the privacy of a
third party. Therefore, when a citizen seeks information about his own case and as long as
the information sought is not exempt in terms of other provisions of Section 8 of RTI Act,
this section cannot be applied to deny the information.

5.3.3 Interpretation of Rules and Acts

The RTI Act has no scope for the public authorities assuming the role of consultants to
individual information-seekers in the matter of the powers of the public authority, especially
when these are already covered by statutes, procedures, rules and instructions issued
from time to time, which themselves are in the public domain.

The Commission notes that when much of the information appellant is seeking relates
converge on interpretation of Rules and Acts, which one should be able to obtain oneself  by
going through the various publications such as the SEBI Acts, Rules and guidelines and so
on.

In compliance with the guidelines of the RBI, all the Banks are required to disclose the
relevant information to the extent clearly specified by the RBI. And, such details are expected
to be put in public domain, including the website of the respective Banks. The information
which are not identified or do not exist in any form, cannot be furnished. However, the

16 No.CIC/OK/C/2006/00474
17 Appeal No. 97/ICPB/2006
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information that is available with any public or private body and the disclosure of which are
in public interest should be sought and provided u / s 2(f) of the Act.

5.3.4 Language Issues

The Commission takes grave objection to using objectionable language in the application
to send a message to all the Appellants not to cross the borders of decency and propriety
in use of language in their appeals. Some of the problems in communicating to the
appellant18  arise from the fact that the queries of the appellant in the RTI-application are
couched in non-specific language. The appellant was therefore asked to provide precise
information. There is a lot to be gained by a potential information-seeker by pin-pointing the
information they solicit.

5.3.5 Communication Issues

It has been observed in several cases there has been delay in response. In a case where
a letter was sent by ordinary post for which the Respondents only had the proof of dispatch
from their Section to their Central Registry, the Appellant might have reservations about
receiving the same. In other case, the Respondents did not receive the application from
the post office in which the Appellant had filed his application.

The commission recommended that henceforth the Respondents should ensure that they
have some proof of dispatch, i.e., they send their letter to the Appellants either under the
UPC19  cover or by Registered or Speed Post.

5.3.6 Weeding out of Information

As for the supply of information, in one case the information asked for by the Appellant was
weeded out as per their official guidelines20 . The commission recommends, in such cases
where the information has been weeded out, the respondents should provide appellant
with a copy of the rules on the basis of which the files have been weeded out and also
issue a certificate to this effect

5.3.7 Computerization of Information

CIC in its decision of the case of Education Department of Municipal Corporation of Delhi
(MCD)21  mentioned that CIC will write to the office of Registrar General of India to ensure
expeditious digitization so that information requested by the citizens be provided in
conformity with Section 4 (1) (a) and (d) of the RTI Act and easily accessible to all.

5.3.8 Training of staff

The Principal Secretary, Urban Development22 , Appellate Authority will take steps to ensure
that the staff dealing with RTI Act specifically and the staff of the department in general are
fully trained, acquainted and made aware of the provisions of RTI Act so that the kind of
confusion demonstrated in dealing with this applications is not repeated on pain of penalty
u / s 20 (1) of the RTI Act.

 5.4. General Recommendation

Thmeasures recommended by CIC for improving the system for free flow of information,
and enhancing the public awareness are:

5.4.1. Administrative reforms and computerization

As part of administrative reform the government has initiated the process of computerization
in many of its institutions. RTI Act mandates the obligations of the Government in regard to
scientific management of all official records. The Government must set apart the adequate

18 F.No.CIC/AT/A/2006/00509
19 No.CIC/OK/A/2006/00657
20 No.CIC/OK/C/2006/00179
21 Appeal No.CIC/WB/A/2006/00570, 571, 893 & 909
22 Appeal No.CIC/WB/A/2006/00304
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fund to accelerate the adoption of computerized management information systems by all
Public Authorities down to the district & village level.  The Programme of computerization
must be made time bound for the success of information delivery under RTI Act.

5.4.2. Spreading Awareness

All State Governments must undertake, through all forms of mass media, and extensive
public awareness program to educate the people about their right to information. RTI Act,
2005 must be publicized in all official state languages and made freely and widely available
on internet and print form. Sufficient fund should be allocated by the State Governments for
the media campaign. The State Governments would do well to study the arrangements
undertaken by other Governments and also by independent professional bodies engaged
in the task of promotion of public awareness about right to information. Educational
institutions should introduce awareness to RTI Act by inclusion of Right to Information in
the curriculum.

5.4.3. Monitoring & Reporting

Most of the Commissions have provided on their website a link that enables all Administrative
Department of the Government to upload material in regard to management of information
by the Public Authorities within their purview. The Departments in turn should ensure that
the public authorities supply information to them regularly and continuously by uploading
on the web site.

5.4.4. Ensuring Pro-active Disclosures and Capacity Building:

It is the duty of all Governments/departments to proactively make available key information
to all citizens. All Public Authorities must strictly fulfill their obligations under Section 4 of the
Act in compliance of Section 4 and Section 5, every Administrative Secretary should be
held responsible for pro-active disclosure and capacity building by all Public Authorities
within his purview.

5.5 National Convention on ‘ONE YEAR OF RTI’

On completion of one year of implementation of RTI Act, Central Information Commission
organised a three day National Convention at Vigyan Bhawan during 12th-15th October,
2006. Three day convention was inaugurated by Hon’ble President Dr. APJ Abdul Kalam
and the valedictory session was presided over by Dr. Manmohan Singh, Hon’ble Prime
Minister of India. The convention was attended by over a thousand participants consisting
of Civil Society, Media, Academia, Jurists and the representatives of the Public Authorities.

Four panels of experts discussed the following subjects: “One Year of RTI - Taking
Stock - Its Success & Shortcomings”, “Approaches to maximum Disclosure and
promotion of open Government especially with emphasis on Improving Information
Storage, maintenance and thereby faster Retrieval” and “Dealing with the
Challenges before the RTI and Chalking out a Roadmap for the future, including
creating awareness till the grassroots level and simplification of procedures.” The
fourth panel deliberated on the issues raised by state Chief Information Commissioners
and state Information Commissioners. The constitution of the panel and the outcomes and
recommendations are in Annexure 5. There was an interactive session of the “Citizens’
Speak”. Citizens were given opportunity to present their views during the Convention. Some
suggestions were received as a write up too.

Dr. Kalam while concluding his inaugural address observed: “Conscience is the light of the
Soul that burns within the chambers of our psychological heart. It is as real as life is. It
raises the voice in protest whenever anything is thought of or done contrary to righteousness.
Conscience is a form of truth that has been transferred through our genetic stock in the
form of the knowledge of our own acts and feelings as right or wrong.

A virtuous and courageous person can alone use the instrument of conscience. He or she
can alone hear the inner voice of the soul clearly. In a wicked person this faculty is absent.
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The sensitive nature of his / her conscience has been destroyed by sin or corruption.
Hence he or she is unable to discriminate right from wrong. Those who are leading
organizations, business enterprises, institutions and governments should develop this
virtue of the ability to use their own conscience. This wisdom of using the clean conscience
will enable them to enjoy freedom. Once the conscience is clear there is no difficulty in
making it as a open book and as an available information to all the stakeholders of the
system.”

Dr. Manmohan Singh in his valedictory speech observed “The Central Information
Commission has been playing the role of information provider of the last resort to civil
society. This convention has given an opportunity to interested citizens, eminent
personalities from civil society, Government and Information Commissions at all levels, to
deliberate on substantive issues of common concern and enrich us with their suggestions.
I am sure the recommendations of the Convention will help Government in addressing
measures required to improve the effectiveness of this revolutionary Act.”
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Annexure -3 : Ministry-wise abstract of Annual Returns ( in Desecending order of number of request received), (RTI Requests & Fees)

SN
Ministry/ 

Department/ 
Organization

Number of 
Request 
opening 
balance

Number of 
requests 
received

Number of 
Request  
rejected

Number of 
Request 

transferred

Number of 
cases of 

disciplinary 
action taken 
against any 
officer in 
respect of 

administration 
of this Act

Total 
registration fee 
collected (Rs.)

Total 
additional fee 
collected (Rs.)

Total penalty 
levied & 

collected (Rs.)

Total of 
charges

Number of 
requests 
Disposed

Number of 
Appeals 
opening 
balance

Number of 
Appeals 
Received

Number of 
Appeals 
rejected

Number of 
Appeals 
accepted

1 Ministry of Home 
Affairs

3762 52353 2444 3523 2 458159 349784 2250 810193 17138 215 5018 1025 2474

2

Ministry of 
Communications   

&Information 
Tech. 742 20806 1004 7884 0 193082 34026 0 227108 12352 93 783 190 379

3 Ministry of 
Finance

1480 18830 6160 893 1 180406 149001 1250 330657 11440 242 3156 1963 1174

4 Ministry of 
Railways 350 11797 512 600 1 105570 100072 12750 218392 10685 0 1054 0 1054

5 Ministry of Urban 
Development 

2390 10938 177 265 1 146711 107241 16000 269952 12764 188 691 12 831

6

Ministry of 
Personnel, Public 

Grievances & 
Pensions

101 5666 1090 578 0 52947 26088 0 79035 3619 4 494 326 96
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7 Ministry of 
Defence 283 5521 734 654 0 38652 32701 0 71353 4053 18 521 326 111

8 Ministry of Labour 
& Employment

74 5242 682 78 0 10 88166 0 88176 514 10 90 0 0

9
Ministry of 

Petroleum & 
Natural Gas

206 4003 667 190 0 43430 9002 0 52432 3043 10 658 282 339

10 Ministry of Coal
170 3345 143 79 1 31205 67741 0 98946 3125 7 385 31 339

11 Ministry of 
Corporate Affairs

0 1080 0 12 0 27523 0 0 27523 0 0 0 0 0

12

Ministry of 
Consumer Aff., 
Food, & Public 

Dist. 7 1815 92 8 0 20217 32609 0 52826 1719 0 31 2 29

13

Ministry of 
Shipping, Road 

Transport & 
Highways 1306 2692 121 84 0 28042 52333 0 80375 2366 1 115 41 68

14
Ministry of Human 

Resource 
Development

71 2610 33 232 0 41812 5032 0 46844 1886 3 97 14 76
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15 Ministry of 
External Affairs

10 2580 109 178 0 16940 3458 0 20398 2303 0 131 7 124

16
Ministry of 

Commerce & 
Industry 111 2052 129 96 0 20014 57740 2396 80150 1722 16 163 72 99

17 Ministry of 
Agriculture 

65 1760 117 106 0 23708 29715 0

53423

757 4 58 27 31

18 Department of 
Atomic Energy 

0 579 4 0 0 4662 9084 0 13746 49 0 0 0 0

19 Ministry of Steel 
102 1662 167 56 0 15525 13962 0 29487 1521 5 246 146 105

20
Ministry of 
Science & 

Technology
172 1578 81 54 0 12390 27991 0 40381 1051 15 319 58 266

21 Ministry of Civil 
Aviation 

100 1530 148 100 1 13988 3974 0 17962 1299 6 307 33 273

22 Ministry of Health 
& Family Welfare

2 1170 5 37 0 10662 4349 3282 18293 690 0 40 0 39

23 Ministry of Power
0 1161 103 32 0 10100 31740 0 41840 888 0 251 54 197

24 Prime Minister 
Office 

19 1104 205 618 0 8030 614 0 8644 259 0 86 53 33

25
Ministry of 

Information & 
Broadcasting

36 1081 11 2 0 8571 9463 0 18034 356 1 5 5 1

26
Ministry of 

Environment & 
Forests 95 773 45 25 0 11415 42919 0 54334 740 5 47 13 33

Page 129



27 Ministry of Water 
Resources 

36 806 29 116 0 10687 13185 15500 39372 544 0 128 35 87

28
Ministry of Heavy 
Industry & Public 

Enterprises
0 793 65 1 0 8344 6884 0 15228 6 26 9 2 7

29
Ministry of Social 

Justice & 
Empowerment 0 688 0 17 0 6145 5434 25000 36579 0 0 45 0 2

30 Ministry of Law & 
Justice

69 630 4 79 0 2402 210 0 2612 422 4 43 33 10

31 President 
Secretariat 

9 613 3 423 0 4340 0 0 4340 196 1 54 53 2

32 Ministry of Mines

13 635 32 46 0 5144 11500 0 16644 220 11 36 14 30

33 Ministry of 
Textiles 

19 539 56 14 0 7301 1614 0 8915 486 1 20 3 17

34
Ministry of 

Chemicals & 
Fertilizers 

8 318 26 36 0 2217 17584 0 19801 191 0 23 4 17

35
Election 

Commission Of 
India 

0 301 4 31 0 1890 4611 0 6501 266 0 20 0 20

36 Ministry of 
Tourism & Culture 

108 234 2 10 0 1810 1277 0 3087 220 0 8 0 8
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37 Ministry of Agro 
& Rural Industries 

1 207 20 7 0 1770 5081 0 6851 146 0 5 0 4

38

Ministry of 
Statistics & 
Programme 

Implementation 
45 206 5 0 0 2010 1126 0 3136 201 0 43 3 40

39 Ministry of Small 
Scale Industries

14 195 9 11 0 3621 6322 0 9943 172 1 3 2 2

40 Cabinet Secretariat 
0 177 20 123 0 1190 824 0 2014 34 0 18 13 0

41 Comptroller & 
Auditor General 

0 155 14 5 0 1550 0 0 1550 136 0 10 8 2

42

Ministry of 
Housing & Urban 

Poverty 
Alleviation

6 131 5 2 0 750 19210 0 19960 93 0 7 1 6

43 Ministry of Tribal 
Affairs 

2 120 11 1 0 1215 244 0 1459 110 0 8 2 4

44
Ministry of 

Women & Child 
Development 

0 110 5 0 0 1040 4595 0 5635 0 0 0 0 0

45 Ministry of Rural 
Development

6 179 21 1 0 1620 867 0 2487 163 0 29 6 23
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46 Department Of 
Space 

4 94 51 0 0 940 1906 0 2846 40 0 25 24 1

47 Ministry of Youth 
Affairs & Sports 

0 77 0 0 0 770 428 0 1198 77 0 5 0 5

48 Planning 
Commission 

32 71 0 3 0 530 5628 0 6158 2 0 1 0 1

49 Ministry of New & 
Renewable Energy

0 63 12 0 0 420 85 0 505 51 0 3 3 0

50
Ministry of 

Parliamentary 
Affairs

0 63 0 0 0 160 443 0 603 63 0 3 0 3

51 Ministry of Earth 
Sciences

0 47 1 3 0 190 0 0 190 37 0 0 0 0

52
Ministry of 

Overseas Indian 
Affairs

0 45 2 5 0 470 0 0 470 38 0 2 1 1

53
Ministry of Food 

Processing 
Industries

0 44 7 0 0 480 0 0 480 37 1 0 0 0

54

Ministry of 
Development of 
North Eastern 

Region
0 38 1 2 0 280 844 0 1124 35 0 2 0 2

55 Vice President 
Secretariat

0 12 0 4 0 20 46 0 66 8 0 0 0 0
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56 Ministry of 
Minority Affairs

0 75 0 4 0 270 639 0 909 71 0 2 1 1

57 Ministry of 
Panchayati Raj

0 10 0 3 0 0 0 0 0 7 0 0 0 0

Total

12026 171404 15388 17331 7 1593347 1399392 78428 3071167 100411 888 15298 4888 8466
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Request   
received

Request 
Rejected

( a ) ( b ) ( c ) ( d ) ( e ) ( f ) ( g ) ( h ) ( I ) ( j ) 9 11 24 0ther

Cabinet Secretariat 177 20 0 0 0 0 0 0 0 0 12 0 0 0 0 8

Comptroller & Auditor 
General 

155 14 0 0 0 0 0 0 0 5 0 17 0 0 0 0

Department of Atomic 
Energy 

579 4 5 0 1 6 7 0 0 2 1 18 0 0 0 11

Department Of Space 94 51 0 0 0 1 0 0 0 1 0 21 0 0 0 44

Election Commission Of 
India 

301 4 0 0 0 0 3 0 0 0 0 1 0 0 0 0

Ministry of Agriculture 1760 117 3 2 1 8 6 1 4 16 2 42 0 0 0 32

Ministry of Agro & Rural 
Industries 

207 20 0 0 0 0 0 0 0 5 0 0 1 0 0 15

Ministry of Chemicals & 
Fertilizers 

318 26 2 0 0 0 1 1 0 8 0 11 0 3 0 5

Ministry of Civil Aviation 1530 148 1 1 1 16 7 0 6 4 3 22 0 1 3 92

Annexure-4: Ministry wise abstract of Annual Returns (number of times requests rejected- Provisions invoked for rejection) 

Section8(1)
Other Sections
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Ministry of Coal 3345 143 6 2 0 8 7 0 4 14 2 64 0 1 0 55

Ministry of Commerce & 
Industry

2052 129 2 11 2 50 3 1 1 14 3 32 1 8 0 31

Ministry of Communications 
&Information Tech.

20806 1004 5 13 0 97 85 3 18 126 19 417 5 54 0 220

Ministry of Corporate 
Affairs

1080 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

Ministry of Consumer Aff., 
Food, & Public Dist.

1815 92 1 0 0 11 3 1 1 36 0 14 1 2 0 22

Ministry of Defence 5521 734 24 0 6 41 25 19 20 14 0 71 0 7 84 526
Ministry of Development of 

North Eastern Region
38 1 0 0 0 0 0 1 0 0 0 0 0 0 0 0

Ministry of Environment & 
Forests

773 45 0 0 0 4 2 0 0 6 1 5 0 0 0 27

Ministry of External Affairs 2580 109 1 0 0 0 0 0 0 1 0 107 0 1 0 5

Ministry of Finance 18830 6160 79 49 6 1056 678 21 90 518 105 2175 35 172 73 2132

Ministry of Food Processing 
Industries

44 7 0 0 0 0 0 0 0 0 0 0 0 0 0 7

Ministry of Health & Family 
Welfare

1170 5 0 0 0 0 0 0 0 2 0 3 0 0 0 0

Ministry of Heavy Industry 
& Public Enterprises

793 65 2 0 0 23 1 1 0 5 2 14 0 0 0 20

Ministry of Home Affairs 52353 2444 6 12 5 75 107 7 590 414 29 240 25 213 235 501

Ministry of Human Resource 
Development

2610 33 0 2 1 5 4 0 0 3 0 14 0 2 0 3

Ministry of Information & 
Broadcasting

1081 11 0 0 0 0 1 0 0 6 4 2 0 2 0 14

Ministry of Labour & 
Employment

5242 682 0 0 0 0 26 2 12 2 3 59 1 8 24 545

Ministry of Law & Justice 630 4 0 0 0 2 2 0 0 0 2 2 0 0 0 0

Ministry of Mines 635 32 2 2 0 15 0 1 2 1 1 9 0 3 0 7

Ministry of New & 
Renewable Energy

63 12 0 0 0 7 0 0 0 6 0 1 0 1 0 3

Ministry of Earth Sciences 47 1 0 1 0 0 0 0 0 0 0 0 0 0 0 0
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Ministry of Overseas Indian 
Affairs

45 2 0 0 0 0 0 0 0 0 2 0 0 0 0 0

Ministry of Panchayati Raj 10 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

Ministry of Parliamentary 
Affairs

63 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

Ministry of Personnel, 
Public Grievances & 

Pensions
5666 1090 4 5 2 440 22 3 35 196 24 48 2 2 0 483

Ministry of Petroleum & 
Natural Gas

4003 667 0 2 1 245 54 0 24 58 18 117 6 2 0 220

Ministry of Power 1161 103 5 0 0 25 23 1 2 5 3 41 1 3 0 23

Ministry of Railways 11797 512 4 5 0 32 53 17 55 30 11 107 0 10 0 188

Ministry of Rural 
Development

179 21 0 0 0 0 7 0 0 6 1 7 0 0 0 0

Ministry of Science & 
Technology

1578 81 4 2 0 12 29 0 2 29 2 35 0 3 0 42

Ministry of Shipping, Road 
Transport & Highways

2692 121 1 0 0 16 16 0 4 11 1 32 0 0 0 64

Ministry of Small Scale 
Industries

195 9 0 0 0 1 0 0 0 2 0 1 0 0 0 7

Ministry of Social Justice & 
Empowerment

688 0 0 0 0 0 2 0 0 3 0 2 0 0 0 3

Ministry of Statistics & 
Programme Implementation 

206 5 0 1 0 0 0 0 0 0 0 1 0 0 0 3

Ministry of Steel 1662 167 0 0 0 41 12 0 0 11 3 51 2 1 0 93

Ministry of Textiles 539 56 0 0 0 8 0 0 0 4 0 28 0 2 1 13

Ministry of Tourism & 
Culture 

234 2 0 0 0 0 0 0 0 0 0 2 0 0 0 0

Ministry of Tribal Affairs 120 11 0 0 0 5 0 0 0 5 4 0 0 1 0 3

Ministry of Urban 
Development 

10938 177 0 3 0 6 0 0 1 5 2 102 0 3 0 64

Ministry of Urban 
Employment & Poverty 

Alleviation 
131 5 0 0 0 2 0 0 0 0 0 2 0 0 0 1
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Ministry of Water Resources 806 29 0 0 0 0 0 1 0 9 0 16 0 1 0 10

Ministry of Women & Child 
Development 

110 5 0 0 0 0 0 0 0 0 0 5 0 0 0 0

Ministry of Youth Affairs & 
Sports 

77 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

Planning Commission 71 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

President Secretariat 613 3 0 0 0 0 0 0 0 0 0 0 0 0 0 3

Prime Minister Office 1104 205 1 0 0 0 0 0 1 0 0 3 0 2 0 198

Vice President Secretariat 12 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

Ministry of Minority Affairs 75 0 0 0 0 0 1 0 0 1 0 0 0 0 0 0

Total 171404 15388 158 113 26 2258 1187 81 872 1584 260 3961 80 508 420 5743
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